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?4.5.96 	None for the applicant. Mr 
1C& 	 AJ(.Choudhury.Addl .c .G.S.0 for the 

011 . 	 -. respondents. 

List on 27.5.96 for considera-

- 	 tion of admission. 
• 	) I •'-' 	 • 	•• / 'C - 
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Member 

pg 

2.5 .96 	Learned counsel Mr M.K.Chou-/ 

dhury for the applicant.Learned 

~ Addl.Coo*S.0 Mr A.K Choudhury for 
• 	the respondents. 	

. 

J Heard Mr M.K.Choudhury Q-' 
• 

	

	admission. Perused the contents Of 

the appiication and the reliefs 

• 	
sought. The applicant has impugned 

0/ 	the Order No.7(2)/95'.S .(SMF)/2887 
•, 	 ••i 

dated 28.9.95 (Annexure.'e ) • It has 
$een submitted that an appeal date 

* 4 	 4 

?0..10.95 against the same has been 
ubmitted and no reply has been 

ecejved even after reminderso 

plication is admitted. Issue 

ntice on the respondents by 

re&istered. post. -Written statement 
within six weeks. 

List on 15.7.96 for written 
statement and further orders. 

Member 

to 
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15-7-96 	Learned counsel Mr. 
	 'a 

for the applicant. 
Written statement ha ot been 

submitted. List for written statement 
and firther order on 7-8-96. 	 A 

MC66~r 

im 

91 	 7.8.96 

/Y&. •'A 4c/ 

ri 

None present. Written statement 

'hsnot_erL$ubmitted. 
List for written statement and 

further orders on 3.9.96. 

k, 
Member 

Mr A.K.ChoudhuryAddj.c .GIS.0 for 
the respondents. None for the applicant. 

-. 

Mr Choudhury prays for one month time to 
file written statement. Allowed. 

List on 30.9.96 for written state-
ment and further orders. 

I 

Learned ddl.C.G.S.C. Mr.A.K.Chou-. 
dhury seeks oni month time to file writtefl 
statement. 	 I 

List for written statement and 
further order on 14-11-96. 
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10.3.97 Let the case be listed on 22.41996 fo 
hearing. 	 I 
Merber 	

Vice_Chairn 
A7 	

trd 

Vs% 

22.4.97 

im 

Let the Case be 1 Isted on 27.5.97 for 

/ç 

1 919 

	

AA)l 	Plem 	
ViCeuu.Chajrnan 

	

27-5-97 	Left over. List for hearing on 
23-7-97. 

VjceCha rrnan 

Im 

23.7.97 	
Heard Mr B-K.Sharmas learned Counsel 

• for the applicant and Mrr 

learned Addl.c.GsC for the respondents 

Hearing Concluded. Judgment delivered in 

open Court, kept in'seParate sheets. 

The aPplication is allowed in terms 
of the order, NO order as to Costs. 

pg 	
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15.11.96 	Mr ?K.ChcUdhUrYø1d1 

- 	
, fcr the respondents prays for time 

to file written statement. 
List en 16.12.96 for written 

statement and further orders. 

Member 

pg 

18.12.96 None for the applicant. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for 

' LJ the respondents seeks 4 weeks time to file 
1* '• 

written statement.' 
• 	'LiSt for written statement and further 

ordersorL]7.l.1997 ' 

/ 
Member 

trd 

S 

	

17.1.97 	
None present. No written staemfleflt 

- 	•• 	filed. 
List for written statement and 

further otderOfl13i2997 

Member 

pg 
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13-297 
	Adjourned for order on 

12  
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CENTR.L\L PtDMINISTR4T1\JE TRIBUNAL 
CUWAHTl BNEH 	: GUWAHATI-5. 

• 	 O.A. NO. 77 of 1996. 

'• 	( 

ORTE OF DECISION 23-7-1997. 

Shèikh Muhaad Farooq____ 	
(PETITIONER(S) 

ShrBK.shaa. 	
I 	PETITIONER(S) 

RESPONDENT (s) 

• 	Shri AKChOUd 	 sc 	- 	RESPONDENT(S) 

- - 

THE HON'BLE JUSTICE SHRID.NBARuj, VICE C}jAIRMN 

THE HON.' BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMI3ER 

Whether Reportes of local papers may be allowed to 
sce the Judgment ? 

To be referred to the Reporter or not ? 
• 	 3. Whether their Lordships wish to see the Lair copy of 

the judgment ?• 

4. Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivereci by 	 Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUW?HATI BENCH. 

Original Application No. 71 of 1996. 

Date of Order : This the 23rd Day of July, 1997. 

Justice Shri D.Ni3aruah, ViceChairman. 

Shri G.L.Sanglyifle, Administrative Member. 

Sheikh Muhammad rarooq, 
U.D.C. Doordarshan Maintenance Centre, 
Itanagar, Arunachal pradesh. 

By Advocate Shri B.K.Sharrfla. 

- Versus - 

. . . Applicant. 

1. Union of India 
represented by the Secretary, 
Ministry of information & Broadcasting, 
New Delhi-i. 

2.,  The Director General, 
Doordarshan, Mandi Houses, 
New Delhi. 

3. The Dputy Director General, 
Doordarshan, R.G.Baruah Road, 
Guwahati-24. 

4.. The Station Director, 
Doordarshan Kendra, Thra. 

5. The Astt.Station Director/Inquiring Authority, 
(R.S.Kotowal), 
Doordarshan Kendra, Tura. 	 . . . Respondents. 

By Advocate Shri A.K.ChoudhurY,Addl .C.G.S.C. 

OR D E R 

BARUAH J.(v.C) 
	

21 

In this application the applicant has challenged 

Annexure-8 order dated 28.9.95 passed by the respondent 

N0.4, StatiOn Director, Doordarshart Kendra. Tura imposing 

the penalty of reduction of pay by 4 stages for a period 

of two years with effect from 1 .10.95. The facts are :- 

The applicant was an employee under the Doordarshan 

Kehdra, rpura and at the relevant time he was an Upper 

Division Clerk in Doordarshan Kendra, Thra. on 24.7 .95 an 

Enquiry Officer was appointed and thereafter memorandum 

contd... 2 
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of charges were issued asking the applicant to explain in 

writing in his defence and also to indicate as to whether 

he would be desirous to be heard in person. Acordingly 

the written statement was filed in his defence. Thereafter, 

the Enquiry Officer proceeded with the enquiry. During the 

enquiry on 15.9.95 the applicant alongwith his defence 

assistant entered, the room of the Enquiry Officer however, 

he was not allowed to take part. Thereafter, the Enquiry 

Officer did not conclude the enquiry and sent the same to 

the disciplinary authority and on the face of such report 

the disciplinary authority imposed penalty. Being aggrieved, 

the applicant preferred an appeal before the appellate 

authority and till now it is not known by him whether the 

appeal has been disposed of or not. Hence the present 

application. 

In due course the respondents have entered appearance 

and filed written statement. In the written statement 

however, the respondents have denied that the appeal was not 

disposed of. according to them the appeal was disposed of 

on 17.12.96. 

Heard Mr r3.K.Sharma, learned counsel appearing on 

behalf of the applicant and Mr A.K.ChOUdhUrY, learned Addi. 

C.G.S.0 for the respondents. Mr B.K.Sharma submits that 

the 'order of punishment is bad in law in as much as the 

disciplinary authority without there being any enquiry 

report and without any finding of the enquiry imposed the 

penalty. This according to Mr Sharma is contrary to rules 

besides, it is arbitrary and unreasonable. The Enquiry 

Officer himself by,  his letter dated 15.9.95 annexed to the 

written statement clearly states that the enquiry officer 

0 
contd.. 3. 
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could not complete the enquiry. The disciplinary authority 

also did not make an enquiry independently and without there 

being any enquiry as contemplated under the Rules punishment 

awarded to the applicant. Mr Sharma submits that this action 

is contrary to the provisions of Rules. Mr A.K..Choudhury is 

also unable to support the action taken by the disciplinary 

authority. The appellate authority also did not consider 

this aspect of the matter. In view of the above we are of 

opinion that the penalty imposed by Anneire-8 order dated 

28.9.95 and the appellate order dated 17.12.96 annexed as 

?nnexure-XXVI to the written statement are illegal and not 

sustainable in law. According we set aside Annexure-8 and 

Arinexure-XXVI to the written statement. 

The application is allowed. 

Considering the entire facts and circumstances of 

the case however, We make no order as to costs. 

I  r 
G.LS/NGLYI 	) 
	

D.N.BARUAH ) 
ADMI NI STRATIVEj(MEMBR 
	

VICE CHAIRMAN 
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.IN-THE-CENTRAL A14INI STRAL1VE TRI3NAL: : GUWAqAT1 BCH 

O.A. No 	of 1996 

BEE1' 

	

• 	Shelkh Muhauunad Farooq, 

	

• 	U.D.C. Doordarshan Maintenance Citre, 
Itanagaz:. Arunachal Pradesh 

•.. 	plicant 

Union of India, Irepresented. by 
• 	the Secretary, Ministry of Ifonnation 

& Broadcasting,1 New Delhi110 001. 

The Director General, 
Doordarshan, Mandi Ituse, 
New Delhi. 

30  The Duty Di rector General 
Doordarshan, R.G. Bauab Road, 
Guwahati..24 

4. The St4tiOn Di rector, 
Doordarshan Kendra, !fllra 

5 • The Asstt, Station Dir ecto r/Inqui z:in g lut xi ty 

	

• 	(Shri R.S. Kotowal), 
Doordarshan Kendra, Aira. 

- 	 •.. 	eofldenta 

DETIL0P APPLICATIOig  

1, PARTICHARS OF THE ORDER AGAINST WHICH 
THE APPLI (LT ON IS 1VDE : 

The application is directed against the order, 

dated 200 9 095 issued by the Station Director, Doordarshan 

Tura imposing the penalty of reduction to a loier stage 

in the time scale. 	 - 

2. JU RI SDI CTION OF THE TRI JN PIj 

The applicant declares that the subject matter • 

of the instant application is within the jurisdiction of 

this Fbn'ble Tribunal. 

• 	 • Contd.....P/20 
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4 LIMITTO1 

The applicant further declares that the instant 

application is filed within the limitation period prescribed 

under Section 21 of the Ainistrative Tribunals Act, 1985. 

4. PACTSOF THE CASE 

4.1 	That the applicait is a citizen of 'ndia and as such 

he is entitled to all the rights, protections add privileges 

guaranteed under the Constitution of India. 

4,2 	That the applicant, at the relevant point of time, 

was working as U.D.C.. at Doordarshai Kendra (hereinafter 

referred to as. the 'DDK) Etra. The applicant by an 

order dated 22.7.95 was transferred from DDK, 1ira to 

Doordarshan Maintenance Ctre, Itanagar. Iizwever, for 

reason now flOwn to the applicant' he was not imediately 

released. 	. 

443 	That the applicant was served with an order dated 

24.7.95 issued by the Station Director, DEE, Tira whereby 

it was communicated that Shri R.S. Kotowal, Assistant 
ft 

	

	

Station Director was appointed as Inquiring 1uthority to 

enqui re into the charges frned against the applicant. 

It is pertinent to mention here that although he was served 

with the said order dated 24.7.95 no charges were fred 

against the applicant not any charge-sheet was issued to him. 

It is apparent and clear that the respondents, by the said 

order dated 24.7.95, have put the horse behind the cart. 

It is also understood from the said order that the 

respondents were bent upon to f penalise the applicant 

Contd. • .E/3. 



'4 	 . 	 .. 

and that it was the reason as to why he was not released 

inspite of the ordir of trsfer. 

A copy of the aforesaid order dated 24.7095 

is annexed hez:ewith as ANNEX1JRE 1. 

	

4.4 	That thereafter charge-sheet dated 2.8.95 was 

iSsued to the applicant. It was stated in the said mnorandur 

of charge-sheet that the charge-sheet has been issued under. 

Rule 14 of the CC. S. (C.C.A,) Rules for major penalties. /\ 

	

pwst( o. -U 	a- 	-Lt s2 	'IMt IM CJAFt.& 	#ta 	 a 

A copy of the,eb*rge-sheet is annexe4 herewith ' 

a4s ANNEXTJ R&. 2. 

-That immediately thereafter by an order dated 

5.8.95 jssued by the respondent No 4, a Presenting Officer 

was appointed. 

	

4.6 	That the applicant filed his written stateieflt 

on 14.8.95. In his written statement, the applicant denied 

all the charges framed against him. 

A copy of the written statement is annexed 

herewith as NNEXtJRL43, 

foy 

	

4.7 	That Athe respondent No#  4 issued a memorandum 

	

U 	 tkOC ht 	 4- 4$4A. jZ,L%LL 

dated 31.8.95,yherein the parawise comments against the 

written statement of the applicant were appended.. 

A copy of the said memorandum was endorsed to 

the applicant and the applicant accepted the same as 

rejoinder of the respondents in the. disciplinary proceeding. 

Copy of the 'said memorandum dated 31.8.95 

is annexed herewith as ANN EXU RE. 4. 
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4,8 	That the applicant filed a list of withesses 

on 12.9 095 before the Inquirñg MthoritY. The applicant 

craves the leave of this }n'ble Court to produce a 

copy of the said list of withesses at the time of hearing 

of the application. 

49 	That prior to it, the applicant subnitted an 

application before the reapondent No. 4 for allowing him 

a defence assistant. The said prayer of the applicant was 

allowed' and. one Shri D.C.. Dwivedi, Senior Engineering 

Assistant of DDK, Lira was appointed as defence assistant 

of the applicant. 

4.10 	That by. a memorandum dated 11.9.95, the Inquiry 

Officer'directed'the applicant to be present alongwith 

his defenceb Assistant on 15.9.95 at 2.00 P.M. in the office 

room of the Station Vagineerg, DDK, ¶Laa. 

A copy of the aforesaid memorandum dated 11.9.95 

is annexed hrewith as PNEXURE.5. 

• 	. 	 4.11 	That on 15.9.95, the applicant alongwith his 

defence assistant presented themselves in the office rocm 

of the Station Engineer.. DDK, Aira as directed by the 

nnexute.5 memorandum. On entering the room, the Inquiry 

Officer Mr. Kotowal said to the applicant that the 

applicant did wrong and that he does not want to listen 

any word from the applicant. The Inquiry Officer told the 

defence assistant 'of the applicant that  he will not be 

allqed to plead for the delinquent and all that the 

defende assistant could do was to sit and observe the 

- 	 - 



case. The applicant and his defence assistant tried to 

convince the inquiry Officer as well as the Presenting 

Officer that all the relevant procedures must be follOwed. 

The defence assistant informed the Inquiry Officer and the 

Presenting °fficer that he has a right to plead and czOss-, 

examine as per law. The Inquiry Officer then used 

unparliamentary words against the' defeide assistant as 

well? as the apliant and both the Inquiry Officer and the 

Inquiry 0fficex left the room. The applicant and the 

defence assistant waited tLiI. 4.50 P.M. and when the 

Inquiry Officer did not turn up they left the place. 

	

4.12 	That on the same date, the applicant informed 	- 

be respondit No.. 5 in writing as to what had happened 

on that date. A copy of the aforesaid communication 

dated 15.9.95 is annexed herewith as 

	

4.13 	That the defence asaistait by his letter dated 

18.9.95 narrated the whole story to the respondent No. .4. 

Copy of the said letter was also endorsed to therespondent 

A copy of the aforesaid lettei dated 18.9.95 

is annexed herewith as ANNEXURE..7 

	

4.14 	That thereafter to the shock and surprise of the 

applicant, he was served with an order dated 28.9.9 5 

whereby penalty of reduction to a lower stage inthe time 
scale was imposed on him. It was stated in the said Order 

that the conduct 'of the applicant which had led to the 

dartmta1 enquiry XMn warrant imposition of major 

- 	 . 	 Contd...,P/6. 
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penalty. It was also stated that the enquiry got stalled 

by the applictt as well as by his defence assistant on 

15.9.95 and that the written statenent filed by the 

appiicant was duly considered. The penalty is said to have 

been imposed under Rule 11 2f (11) of the C.C.S.(C.C.A.) 

Rties, 1965. 

A copy of the aforsaid order dated 28.9.95 

is annexed here4th as ANNEXURF.8 1 

4,19 	That the applicant begs to state that Rule 110) 

of the C.C.S.(CC,A.) Rules, 1965 specify penalties which 

may be imposed on a Government servant for good and 

sufficient reason. Reduction to a lower stage in the time 

scale of pay has been stated to be one of the major 

pen alties in Rule ii(v) of the Rules. Rule 14 of the said 

Rules lays down the procedure for imposing major penalties. 

It is clearly stated that in the said Rule that no order 

imposing any of the penalities specified in clause (v) to 

(ix) of the Rule 11 shall be made except after an enquiry 

held in the manner provided in Rules 14 .and 15. Rules 14 

and 15 clearly lay doci the procedire to be followed in 

such enquiry. 

The applicant states that in the instant case 

the said procedures have wrt been given a complete good bye. 

Admittedly no enquiry has been held and the order of 

penalty has been imposed by the Respondent No. 4 (discipli... 

nary authority) without any report from the Inquiry Officer. 

Even if any report was submitted by the Iqquiry Officer 

to the deparbnental enquiry, the same was not furnished to 

the applicant. From thatever angle the matter is coneiderad, 

contd. .... P17. 
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the penalty inosi on the app.Licant is not in conformity 

with tie ru1em and therefOre, the order dated 289.95 

ad tha cannot sustain in the eye of law. 

4,16 	That the applicant thereafter tiled an appeal 

under Rule .23 befOre the appellate authority i.e. the 

respondent No... 3. 

AcOpy of. the appeal is annexed hereto and 

makked as ZNNE)JJRE9. 

4.17 	That- the applicant states that the appeal was 

filed by the applicant on 30.10.95. Rule 27 of the Rules 

lays down that tki 	a**t in an appeal against an 

order kVosing any of the penalties specified in Rule 11 

the appellant authority is to consider as to whether the 

procedure laid down in Rules has been corrlied with and 

if not whether such on-compiiance has resulted in 

violationof ny of tue provisi&s of the Constitutiun of 

India or for failure of justice, and whether the finding 

of the disciplinary authority are warranted by the evidence 

on record, and whether the penalty is adeiate, inadeguate 

or severe. After considering this aspect, the appe.Lt 

autnority has to pass orders. More than six months have 

elapsed from the date of filing of the appeal and till 

no the said appeal has not been disposed of. The applicant 

tiled a reiinder by a registered post on 12.2.96 to the 

	

• 	 appellate authority endorsing copy of the said rninder 

to the .diàciplin.ary authority, buttill date, the apcant 

ha&iot received any response. Be that as it may, the 

applicant begs to state that he has not approached this 

• Hon'b].e Tribunal for a direction to dlOse of the appeal. 

Since the impugned order ot penalty is per se illega, the 

applicant prays for quashing of the order of penalty. 



5. GE)UNDS FOR RELIEF WITH LEGAL plVISIONS 

5.1 For that the impugned order of penalty is illegal 

per Se. No p rocedu re laid do1 by the C. C. S. (C. C. A.) have 

been followed and therefore the impugned order is liable 

to be set aside and quashed. 

5.2 	For that non-compliance of the procedures laid down 

in the rules has caused failure of justice. P40 Pb- 	CU(S 

LPVIU 	 M cA voq 

5• 3 	For that the findings of the disciplinary authority 

• 	 have no basis and there is no evidence on record by which 

the findings can be substantiated. 	111) 	-aD 	 et)& 

14J0- 	a4 	C4- i 	tLd VA 	). 	f-  - 	p rt 	- 

63 	9.9S otJ 12.9.9 

5,4 	For that the applict having not been afforded 

any opportunity to defend his case the disciplinary authority 

could not have imposed any penalty on the applicant. 

5,5 	For that there was no report of the Inquiring 

Authority and without such report the disciplinary authority 

could not have passed any order of penalty.. Even if the 

Inquirtng authority has submitted some report to the 

disciplinary auththrity, same has not been supplied to the 

applicant and therefore, the disciplinary authority could 

not have passed any order of penalty.. Even assuming but 

not admitting that the Inqui ring Authority has submitted 

its report, such a report has no basis or evidence. 

In any event the disciplinEY authority could not have 

given a finding without any evidence on record. It is 

inconcieva)Dle in service jdrisprudence that a delinquent 

can be imposed a major penalty withOUt affording him an 

opportunity of defending his case and without there being 

an enquiry s!orth the name. 

Contd.. 0 0 P/9 
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5.6 	For that the procedure adted by the respondents 

in imposing the penalty and the unholy haste shoa in 

the imposition of penalty make it clear that the respon- 

• 	 dents were bent upon to penalise the applicant. It was 

a pre-determined decision to impose penalty on the 

applicant and the applicant was asked to be present on 

15.9.95 only to give an eye-wash of an enquiry. There 

isno enquiry worth the name and the disciplinary 

proceeding conducted against the applicant cannot be said 

to be a proceeding, vc.L 'av\  c, o-Wc 	-Q(P9t- 

- 	Zi 	j 	dLp2CX v'- 

• 	 &L.tLftbt 	 ' 

5.7 	For that malafide is the foundation of the action 

of the respondents. 

5.8 	Pot t1t the action of the respondent NOB. 4 and 5 

cannot stand the test of judicial scrutiny and therefore, 

the impugned order of penalty is liable' to be set aside 

and quashed. 	- 

59 	For that in any view of the matter, the present 

application deserves to be allowdd. 

6. DETAILS OF REMEDIES : 

The applicant declards that he has exhausted all 

the departhenta1 remedies by filing appeal under Rule 23 

of the C.C.S. (C.C.A.) Rules (1nnexure-9) and there is no 

other alternative remedy open to the applicant except 

by way of filing this application. 

Contd.....P/1O. 
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7 MATTERS NOTPREVIOUSLY PILED OR PENDING 
BEFORE ANY OTHER (X)URT : 

The applicant further declares that the he has 

not filed any plication, writ petition or suit before 

any other court, authority and/or any other Bench of 

the Hn 'ble Tribunal rot any atk such application, wtit 

petition or suit is pending before any of them. 

S. RELIEFS SOUGHT: 

Under the facts and circumstances of the case, 

the applicant prays that this application be admitted 

andnotice be issued to the respondents to show cause 

as to 'why the reliefs sought. for in this applicant should 

not be granted, call for the records and after hearing the 

parties. on the cause or causes that may be shoi and 

On perusal Or the records be pleased to grant the following 

reliefs : 

To set aside and quash the order NO.7(2)/95..S(SMP)/ 

2887 dated 28.9.95 issued by the Station Director, 

DDK, Tura by which the penity of xx3gzjd= at 

reduction to a lower stage in the time scale has 

be en ino sed on theY app ii cant  
QAQ 	

1- 
To quash the entire pce'eding initiated vide 

memorandum of charge_sheet dated 2.8.95(nnexure_2) 

Cost QEthis application ; 

(ut) 	Any other relief or relief a to which the applicant 

is entitled undet the facts and circumstances of the 

case. 

I' 

Contd..,..P/11 
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9, INTERIM.ORDERPRAD FOR, 
 

The applicant does not pray for any interim order, 

HoweveE, the applicant prays •  that the instant application 

be diosed of.  expeditiOUslY. 

• 10. ...•• 	 / 
The application is filed through Advocate. 

11, PARTIcULARS OF THE I.P.O.  

(j) I.P.O. No. O 	 (ii) Date 9S 

(iii) Payable at :. 

12 • LI ST Or , ERCLOSURES: 

Asstated in the Index. 

V E R - I F -IC A T1 

is  Sheikh Mohamiad Farooq, aged about 32 yeaXs, son 

of Shei]ch Baquaridat1 presently working as U.D.C.DoordarshE 

an Maititenance Centre, Itanagar, the applicant do hereby 

verify and state that the statemts made in paragrhs 

1 to 4 and 6 to 12 are true to my knowledge, those made. 

i n paragrh 5 are true to my legal advice and I have not 

suppressed any material facts. 

And .1 sign this verification on this the 	- 

d.ay of May 1996. 4W if - Foc 

I 
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(;r 	 r! 	I 
ti:ol Iii.fl '! TAN  

EA! 
TU! (A 

No.  
1htecl 1  24-795 

LJLjLJ_ _1 

AS inquiry 11111i-' "u:th 1/, of t'ie Cnntral 'ivii Services (CisjLtCtiOf) Uoitro rni itppr1) fluie, lJ65, is being tiid sgainjt Shri. 	.II. tflrr)-r', tJ...C. r,r th5r kendrn. 

itJD 	IfJ 

 

	

AS u:idrirjc' •r' 	 I 	
n ouihorlty tiou1d be 	 to in 	

y,
qu 1r i rito the framed agaillst the said Shri 3.ri. Fni'001, TJ.I),C. 

NOV TUEREFOj, the 	
in Ixercirle of the 

powers Oonfrred by Subflu], (2) of thrv r'nI) rulp, hr,r,by 
appoin Shri U.S. Kotw1, Antt. 

tijrrn 'irect;or nn tiu 
Inquiring Authority tci inquire mt., the niir,r,.q  aga ins t the raid Shri. 3 .rj. Fnrooq, ;.n.c, 

Copy to * 

( 	. i<. T101Aur sr ' 	 ou D .11 
9c, 

1) 	
Iirj It. 3, Kotia1, A. S. U', i)Dk, lure. 

2ç,) !3hri s
. M.  Farooq, 1J,1),C. DL)g, Turn.  

A?7~ed. 
KOV 

Advocate,  
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Standard form of charLre_sheet for major Penalties, 
-. 	(Rule 14 of CCS(CCA) Rules ) 

No. 7(2)/95-S (Sf41F)/22  

Government of India, 
Ministry of Information & T3rondcnstj,nr, 
Doordarslian Kendra, Tura 0  
Dated the 2nd August, 1995. 

MEMORANDUM  

The undersigned proposes to hold an iriqui.ry against 
Shri'S0 M. Farooq, U.D.C., under Rule 14 of the Central Civil 
Services (Classification Control & Appeal) Rules 1965 	The 
substance of the imputations of thisconduct or misbehaviour in 
respect of which the inquiry is proposed to be held is set out 

in the enclosed statement of articles of charge (Annexure — I) 
A statement of the imputations of misconduct or misbehaviour 

in support of each article of charge is enclosed (Annexure-II) 0  
A list of documents by which, and a list of witnesses by, whom, 

the articles of charge are proposed to be sustained are also 
enclosed (Annexure-iii & iV) 0  

2 	Shri S. M. Farooq Is directed to submit within 10 days.' 
of the receipt of this memorandum a written statement of his 
defence and also to state whether he desires to be heard in 
person. 

3 	He is informed that an Inquiry will be held only In 
respect of those articles of charge as are not admitted 0  He 
should, therefore, specifically admit or deny each article of 
charge 0  

40 	Shri S. H. Farooq is further Informed that If he does 
not submit his written statement of defence on or before the 
date specified In para 2 above, or does not appear in person 
before the inquiring authority or otherwise faiTh or refuses 
to comply with the provisions of Rule 114 of the CCS(CCA) Rules, 
1965, or the orders/directions issued in pursuance of the said 
rule, the inquiring authority rnny 

11011 ti'e .l.nuIry nrrkIrjfli him x 
ex-parte0 

Atsed. 	 contd 0 ,2/- 

Advocate. 

a 
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•' 	? 

5o 	Attention of Shri S. M. Farooq is invited to 
Rule 20 of the Central Civil SerViCeS (Conduct) Rules, 
1964, under which no Government Servrnt Shall bring or 
attempt to bring any Political or outside influence to 
bear upon any superior authority to further hln int;ernsl; 
in respect of matters pertaining to his service under 

the Governjent0 If any representaLtr)n is received on 
his behalf from another person in respect of any matter 
dealt within these Proceedings it will be Iresumed, that 

Shrj S. M. Farooq is aware of such a representation and 
that it hasbeen made at his instance and action will 

be taken against him I or violation of Rule 20 of the CCS 
(Conduct) Rules, 1964. 

6 	
The receipt of the Memorandum may be acknowledged. 

."/fSri S. M. Farooq, U.D.C., 
Doordarshan Kendra, Tura 0  

(13. 1 

REUMSTA ' rIjj  

Copy to :- 

10 Shrj R. S. Kotowal, Inquiry Officer, DDK, Tura 0  
2 	The Presenting Officer, DDK, Tura.(t,I. 

lted. 

Advocate. 
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AUHEXURE - I 

S La Leirien L of or icles of cI:.lr 	framed against 
Shri S. H. Farooq, U.D.C. 

Article -I 

That the said Shri S. N. Farooq while functioning 
as UDC (Store Keeper) during the period April,995 to June, 
1995 disobeyed the office orders 0  

Article - II 

That during the aforesaid period and while 
functioning in the aforesaid office, the said Shri S. ti. 
Farooq "indulged in gross irregularity and negligence in 

the discharge of official duties with a dishonest motive" 0  

Article - III 

That during the aforesaid period and while 
functioning in the aforesaid office, the said Shrj S. N. 
Farooq "breached the Security measures of the Vit1 

Central Government Institution and thus implicated the 

watch and ward officials on duty on that days in tthe 
concocted abduction case". 

ANNI3XURE - II 

Article 

Shri S. M. Farooq, UDC(Store Keeper) was asked 

to handover charge of the Engineering Stores vide office 
Order No. TUA/2(13)/95-s dated 20.495 to the designated 
person by 26.4.95 	Shri S4J N. Farooq did not handover 
charge of the Engineering Stores by that specified date 
on one pretct or the other 0  

Article - II 

Shrj S. N. Farooq didnot keep the Engineering 
Stores records (Viz. Store Recetvcd flooks, Str)re Tnsue! 
Books, Store Ledgers, Defective Store ledger, Register 

of Empties etc. ) in riness and did not Sbmjt those 

records to the Accounts Section from time to time Is 

laid down in the Doordarsin 1afl!)1 which is gross 

irregularity and negligence in the di chrrrc-  rf W. 
offjcjol dut;[en with a d I.rj)Iol,?:zt In)Ltvr, 

Article - III 

d. 	
CouLd,, . . 21- 

ltk  

cz. 
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Article 
- iii 

Shrj S. M. Farooq concocted abduc Lion case of himso] f 
on the night of 214th April, 1995 and stayed away from the 

residential accommodation allotted to him. in the DoOrcjarshan 

Co10y in an deliberate attempt •to substantiate his abduct1or 
case. The attempt was ui' conceived and pre-planned with the 
intention of tarnishing the ImaGe of the head of Office 

 

Controlling Officer and others,, 

ANNEXUR!  

List of documents by which the articles of charge 

framed against Shrj S. 1. Farooq, UDO (Store Keeper) are 
proposed to be sustained. 

	

1. 	Statement of Shri S. M. Farooq, UDC dnted 26.,/4,,95 
and revised statement dated 26.6.95 (as narrated 
by him) regarding his purported nb(luction to the 
following officials of Doordarshian Kendra, Tura:- 

( a) Shri B. K. i'iohanty, Station Director, 
Shrj P. Uma Reddy p  Assistant Sttio Engine ~ r, 
Shri D. C. 8arma p  Accountant, 
Shri K. Sasidharan, Head Clerk. 

	

2. 	His confession Sta'tement.dated 1.595,, 

	

3. 	Office Order dated 20.495 reg. allocatian of duties. 

- 	 ANNEXURE - IV 

List of witnesses by whom the articles of charge 
framed against Shri S. M. Farooq, UDC(si) are proposed to 
be sustained. 

1 	Shri N. C. Koch, Security Guard on duty on that 
day and time0 

2 	Shri Ranjit tiarak, Armed G,.inrcl of Meghaioyo State 
police on duty on that day and time0 

Attçed 
z 

Advocte 
C 



/ 

UCTIoN OF fltI S. [1.FARoo 	UDC 

(As narrated by Shrj S0t'l.Farooq, Store keeper in the presence 
of Shri. P0Uma Reddy, ASE; Shri K. Sasidharan, head Cleric and 
Shrj D0C0Sharzna, Accountant on 25495 at 1115 Al'!) 

Incident on 24004.9 (with cross notes): 

Ol e  Shri Frooq closed Engineering stores at 740 P11 and came 
out of Off ice premises 0  Two unidentified hefty persons 

standing near the Flagpost in Office Campus accosted him 

and escorted him to main road, through the main gate of 

DDK, tl'ura to a waiting jeep, with another 3 persons in it0 

When asked, whether there was any Security Guard or Armed 

Guard at the main gate, at the time of his being taken by 

the two unidentified persons; Shrl Farooq, stated that; 

the gate was found, unmanned at that time ( which was 
subsequently found not to be true). 

02 Shrj Farooq was forcedinto the jeep; and was taken to the 

nearby Dakopgre play—ground and was asked Questions about 

complaints allegedly made by him against Station Director0 
Slirl Farooq pleaded innocence 0  Then, he was again forced 
into the jeep and taken to the lane leading to Tetengkhol, 
at the junction near Circuit House 0  On the way Shri Farvoq 
noticed DDK Jeep retctrnjng after dropping local transrnj-

ssion shift staff at Public Health Engineering Office near 

Arairnile0 His niouth was cupped by his RM abductors by hand 

when he tried to beckon the driver 0  

ShrJ. Farooq was asked to sign a blank paper at 
that poiflt,Which he refused to do 0  Then he was blind 
olded, and taken to an unknown d'nti.nitjoy,_ (At thnt point 

Shri Farooq, noticed DDK Car passing after dropping ASIJ 
at thts Stand). 

03 	Shri Farooq, felt that the Joe1) Crossed a bridge like that 
before ltongkhon0 

04. Shri Farooq was kept captive in a dimly lit room with a 
red colour telephone. The abductors 	Sun P'nrooq 
to telephone to the ite;idcnc of AcsJj tnt SI;: tion Engiiiocr 
and specifically asked not to ring to Station Director's 
residence, to inlonin that he is safe with friends e  
(Sini P.Uma lteddy, ASE informed the SI) at around 10/0 Phi 
on 2404.95 that Shri Farooq, as told by him, was chased 
by three unknown persons nnd is t:tking I'rLUgO in a 1.nien(t ' 
house in the night) 8  

tted, 

Advocate 



0 	_ 	• 

05 g . Shri Farooq, found all the five persons enjoying drin1s 

and taking the chance again telephoned to ASE' s residence 
at 1130 P1v1 that 5 persons are holding him in captivity0 
(At this point, when asked, why he did not inform SD, 
he stated that he was terrified and one person was watcIiir, 

him0 flu L ASE said that when he asked whether to inform SI), 
Shrj. Farooq, didnot. want So), 

06. Shri Farooq was released by his abductors early in the 
morning of 25-04-95 in the same jeep at a point near 
Don Bosco School. From there, Shri Farooq came ':alkinr,  
to Chandmarj and telephoned to ASE from a lady's house 
at 6.30 AtdI on 25.04.95 that he has been released and as 
soon as he gets City Bus, he will report 0  Shr.t Farooq 
did not identify the lady or the house from which he 
telephoned in the morning to ASE O  On being asked why 
he did not telephone to SD at that point, he avoided to 
reply0 

07 Shri Farooq was asked to give the happenings in writing, 

so that proper investigation could he made, as this is a 

very serious ipatter in the history of Tura in general and 
DDK, Tura in particular 0  

Shri Farooq declined to give any writte statement, 

- 

( B • 1< . ioiiiui'y 
STiVJ 1iOj DIRECTOR 

Statement & Cross notes made in our presence 

( P.Uma lieddy, Assistant Station F

______
ngineer ) 

2) __ 
( D.L.Sharria, ccounLant 

Att5ed. 

Irlok S  - 
Advocate. 

I - 
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I 

	

flvjjic'd :i Lit I;'tw 	f .t I H :i()  N, Iii r u 	 'F) n L 1 I ,))t)  AM 
in the presence of Assistant Station Engineer, Ilead Clerk and 
Accountant regarding incident on 

While Shrj Farooq was contacting 10 delivery of Fire 
Fighting Equipments over phoine from ASE's residence, his wife 

caine & reported that Mrs0 Johnson is up-against her with a rjl;ick 
threatening to beat tier up. Shri SoK.Siitha, AE who was present 
there asked kim to report to the Station Director, but he dccli- 

ned to report and said •that he will not return to quarters0 

SEw! Farooq then left ASE's quarter and went to 

Office and telephoned SD regarding Mrs.Johrison's ttireat, From 

Off ice, he went to AIR Colony to report to the Head Clerk about 

this who advised him to report the matter to SD and not to him0 

ShrI Farooq then left AlP. Colony and went towards a tea stall on 
the roadside 0  When he crossed main gate of AIR, he found two 
persons following hirti and asicing him to stop., A:i , he wi i in 
tension, he ran towards press quarters 0  Finding four persons 
following him, he ran towards FIlE Office, when he saw DDK Jeep 
cr'ossing him0 Stir! Faroo roayhe neac the Kendriya Vl1yaj.rtyn 

and requested a Teacher to use the Telephone0 The teacher said 

as the rooms were closed, he better go to Principal's residence 
f or telephone. 

Shri Farooq did not enter Principal's residence as 
there was a dog0 He then approached a lady staying behind prin-
cipal's residence from where he made a telephone call to Pradip 
Electricals at 850 P1.1 requesting him to send a vehicle 0  

He then sat near a small shop for an hour or so, when 
he saw the car of Px'adlp Elc Lrica1; j>a:;ed., Again lie found Uie 
four 1)ersons appear and in panic lie Look to his heels behind 
Kendriya Vidyalaya and reached Civ!l hospital. - where he spent 
the whole night and made all the telephone coils, as stated on 
250495 to ASE's resjdence(no change in contents) 0  

In the morning of 2504995 after,  the last call at 
6.30 A14 to ASE, he took a city bt 	nti went; to 'l'i iri fli zir, 

	

catilo to Office a L 	3() Al , 

( fl0}K.110IJArjTy 
31A'p:lolj DT1ECTOJ -I' 

TUiTtdy, At0 •1.j) 

) 

	

1 6 	 Atteed, 
10 , 

Advocate. S'9 
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0 	 ''The.following assigni'nents are ;j hereby ordered j 	0 0 J. 
reapect.'of,.Mjrlisterja]. Staff'working'tthjs Kendra'wiLh effect 

tçiLIl Iur,Lher orc1rs  

'\ The assignments are no t exhaustive and any o 'r 
assignments made from time to titHe in exigencies of Se' 'iicL 

0 	 0 

 .shaiI'.be attended to. 'A.i "relevant fils," docürnents I should 
beopmpit,c1'7 by ,5,04.92 and handed/taken' over 	 I  

4 	 'Pending works, if any, shall be reported to Hear]-. 
.Clerk/ Accountant / Sr. Admin 	raiive. 0Uice':,.by 2/,i. 0 .95• 
tf or uxthernqcesry actibn. 

0 	 1 ADMINISTRATIVESEcTIQN'uNDEFtTuE •ZSUPERVIS.LON 
' OF hEAD CLERK 

• 	
0 	

. 	
;' i-..: 	., 91.hr1 Samçiddin ALl, IJIJC 

I 	• 	 -: 	
1 	 4 	

I 

Supor'vision' of (roup '1) 	ri I;nf',C •'i.11oJ0.1nj J.:tve cfnt:i 
"To':keep watch over 01! :i.cr 1)1 DC k , TrL I W:n.I. t Li • 1' 	J Luj ,I.() , 1Il( , 'I.'u j - 

° nlca]. Areas etc 'hand cjha Ii,. ensure ,c L in Ii n' 1 rj of •1 h fJt)VP r)re- 
' mses"VAniy tdamtge/repalr/1os etc. hioll he reported o he 

Section Head ior necessary actj1on. tiairiten-ince of prlorfly 
nf' Shift• and.on-shift personnel se,para tely a,nd 'aliot,nnt 

•0 'Of'resi.entja1"accomcnodatjon. 'Attending to, Electricity, 'water 
chargep, Holiayslist etc.  
V 

 
02, Shri S.tvi.FarooqUDC 1 	1 	

, 
1 	

I 	't 	• 	'7 	 4 
Recruitments, Verification oicharacir & antecedents, 

medical examination, 'osting/transfer/romoio 	training and 
all other,allied serviCe natterscofrGazetted & 4on_Gazetted 

0 	
..:.. •:;Off jeers,.,' Penslon& Gràtuity,Welfare'activities, Delegation 

\,of"Pwr i (majntenance "of"incurnbenoyrej,atr, corrospondericn 
1 reg.' additional posts, parliament qçestiori etc,. 1  

Shrj B . Cjlazarik2,  UDC, • 	
",• 

• 0, , 	0• 	
All leave cases of Gazetted and l'0n'-grlZr?t;Led O.L'fieei;, 

'maIntenance of personal files, service 'books rand leave accounts. 
-niaintenanoe of casual leave account, compimnnt;ory of 	etc. 
• Deitinerital Exninjt'i.a t.J.ons , Corif ideiiL:it I r'"j 'ol' Ls of n;I.i. s Luff 

probationary period, confirmation ant]  Eli crossings etc.' 

Shri_Ic.iy_cn r,wc 	0 	 • 

All statements/returns roiting to Administrative 
section. 'processing of te;egram/teirplione/e1ectrjcity bills. • 0 

 Renewal of abbrevi ,terl 'telegraph Ic nclr'ns VII)'] post box etc 
Seniority'list of 'il staff, COfltil)I,C11t p'uRl staff, purchase 
ofbooks &'periodicals, payment to Ar,ned.Guards,Liveries of 
Group 'C' & 'D' Staff.' 	0 	 •' 	, 	,. 	0 	• 

... 2 

0 	

0 	 AtS.:•.i 	 0 
0 	, 	

0 

Ad"•  

0,, 



 . .,..O.ShriR.Gurun 	LDC 	' 	: , 	. 	
: . 	• 	. 

-.------ - -. 	

I 

' 	 S •. 	 • 	 •: 	 :. 	 •.• 	 '. 	

S 	 . • 	 S . 	 . 5 .: 	• 	 . 
rcenera1 typing, filings and any other important 

S  ' • • :•,: 

nature of works assigned to hjm •by 11(d C].erk & Accountant from 
me. to times ' Requisitioning and up-keep of Service postage 

• • r• 	

s•Lamps, purohase/;Tu:1intenanoeRdre of furnitures, fittings, equip
- 

irnents, indXflg, Weeding E1rd dest5.ructiOfl of old reoord3 etc. 

5; 	 0,6 . 	 _LP_ 	' I 	 _I 	

• 	

I 

- 

I  

	
Wi11look. after the duties & responSibiliti 

,oftraflSPOt 
sotiofl.. Supervision of Drivers, preparation of 

dity oharts ). purchaSe of POL items, 'spare parts, tyreS, tubes, 

• 	. 'bátteryetOs :tending ,tp répairS/rflaifltena.flc of riotor vehicles, 

mainteflafle of car/petrol log books, histo"KC/ACCTT-.. 
sheets of tyres, 

; : . batterieS etd under thesuPYiQfl of SA0/
5 

I 

- 	. 	To attend to Administrative matters of Station 

• 	
,) Djreotor,,DiarY/5P,,5r9 	ty.., 	

filings etcl 

ACCOW\flS' SECTION UI\DR TIlE SUPERVIS1O?'! OF ACCOUtI'AW1' 
S •. 0 	 -- . 	 . -. -. - .-• - - --. -- -- -•. . . . ...

. S - 

o;i,. Shr 

To assist the Accountfl In tIi' 1)rr1t on f 
Audit objectiOflfl, m'in- 

• .... 	tenaoe '.of appropriation resisterS, reconciliation Of expendi 
Pro,

ture etc. 	E(Tour/.Transfer)? 
billS/LTC/Mehil biil, monthly, 

,,c'urterly, arnua1 tatemnents, ,income Tay/PrqfeSbiOnal Tax etc. 

02. 	Sant-i---JPC 	
J 

I 

• 	• 	.: 	
Shri 	p 

5, 	 .5 	s;'• 	

. 	:.' 	. 	
'- S 

• 	• .. '-::'' 	' 	
' • '. 	

To attend tot Increments, • preparation of. firm bil. 

SalarY bill 

	

	pp -& .SS bills, Festival/CYcle/00t /BA advances register etcr.  

; 	
i... 

7 (t 'IIi 	 Preparation of S1,1ry/0I1A hifl, CCA, IIRA, SDA, 

	

SCA, General Provident F
und .. SubSCriPL 	recoveri0', GPI 	lvari 

• CGEGI 	PLTe 	Issual of jas L Piy 
crrt:i.fi. ten arid CIfly oUir 

works/corre5P01° relating to py & illOwJnCJ. 

Shri C hrQ 

• 	
.5 	 ., ' 5 	Shall act asCshier, mainteflan 	of Cash books- 

• 	 relevant' registers & I ile3, 	ire)) and 	
CUI.O 1  y Of vouchr- 

• 	 maintenance of imprest accounts, firmS payments, artist :yuierI 

etc. 	 . 

• 	054 	ShrtP.Purky.t. .W 	 . 
• • 	 Purchase & tssu'of StatiOnarY articles, prin- 
I orm and registers, consumbie stores etc. and maintenance of 
relevant registers and files, I!oSpltl1tY expenses, Identity 
cards, typingS , f 11.1 ngs pr iriing to Accowi ts section and ar 

• 	S 	other works assigned y the Accountr)flt/ ''L 	
in1e 

Attstd. 

Advocate. 

-- 	- ::: I 



0 	 . 	 . 

¼ 

ENGINEIUNG STOP 	 SUPERVIS iou or ASE/SE 

01w. 	 . 	. a 
:.,..SI'a11.at.as Store-keeper and will be responsible for 

pUrchase & Issue of variou Engin@eri.ng  stores, main' riTwCe nd 
upkeep of Machinery & Equipments,'.piaCiflg iridez,L with supp!iern/ 
inanufaoturers', maintenance of stores ledgers, SRBs, SIBs. arid other 
relevant.registers and files etc. 	 ' I  

02. Shri Anlan Kr. Defl, 
7777, 

• .,'.: 	c:'' 	'To attend to routine administrative .woi'k of Assj.stant 
• Station -Engineer/Station Engineer arid to assist the Store keeper 
• aSpdWhenequird.,'l,tYPthCs, filings etc. 	. 

L 	', 
 

All the incumbents shall keep in readiness the Fi1e, 
• Registërs.and others rcords,in their.possession in neat aiid tidy 

• . 	"condition •bef ore 25.14.95 and shall' ft'indover/takeover the records 
per4 taining to, their asignmen'ts on 25.4.95(A/N). 

Necessary handing over/taking over notes shall be 
-preparedin triplicate and shall le. signed by the charge reiinqui-  
shiug/assuiningoffiC,ialS accordingly. 

 

• 	
' 	 :' 	. 	 . 

/ 

I 	
I 	

( H.Rachid  

•'- 	. 	. 	• 	. Sr. Administrative Officer 
- 	. for St.itjon Director 

1 41  
•. 	 . 	 •• ..., 	 • , 	 . 	

.. 

'I 	

¼ 

Attsed. 

- 	 . 	
• I , 	

, 	 Advocate. ç- 
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r' o ordars h an Kendra:::Tu 

T)UTY EHEET 	OF ECTY GUARr) 	C9.T-E WEEK 

GENAL 	SFTI F T NT-iT 	SHIfl 	WY 	OFF 
( 0600 	- 1<r 1400 - 2200 ) ( 	2200 - 0600) 

:Jy S .G • McN P.T • SA3% W .G • MOPN 	 s.C. MRK 
E .G • MOMIN M.C. Mai 

I ra 
:-4-95 

- 

:6-4-95 

}UFSTAY 
7-4-95 

R ITAY 
• _eç 5 

ATURrY'.Y 
9-4-95 

	

T •r 	et'-&' • 

N.C. }( 

E.G. MCMI 

R.G. MCN 

£ -• 
	 . 	1 

P%
- 

N.C. KCCH 
S.G. MCMIN 

R.G. MIN 
N.C. KGH 

R.C. RkK 
E.G. MOMIN 

S.G. MOZIN 
R.G. MOMIN 

P.T. SPMf1  
R.C. YARkK 

N.C. KOCH 
S.C. MVIN 

E.G. MGMIN 
P.T. SA73M 

R.C. MRAK 
E.G. MCMIN 

S.C. MOMIN 
RG. MOMTN 

P.T. SANGMk 
R.C. MRAK 

N.C. KOCH 
S.G. MOMIN 

E.G, MG&tN 
P .T • SA!'XMA. 

R.G. MOIVThI 
R.C. MARAJ( 

S.C. MON• 

- . . 

N.C. KOCH 

E.G. MGVIN 

-' I 	 t' 
i LZ -

fl  r. ...; . z. . 

-r . • 

Copy to : SD/kEE/AE(S)/SGs/TR/OC; 	 - 

N.T. SAWA cJ'L 22 April 95 tv 28 Apr11 95. 

I 

'-a 

(s.K.sINc) 
SECURITY OFFICER., 

FCR STATION IREcTcR. 
t 

Attlyd. 

Advocate 
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GOVEU'"iEIIT OF IflDIA 
DOOiWARS1Aw 1C1JD!tA: :: : rJ)UR J\ 

I1SGIALYi 

No0 •TUA/7(2)/95-S/ (SNF)/ 	Dated Tura, 27th April'950 

- 11E•IORANDUI1 

On 24th April'95 at around 	1 O, (J(J POI1 	hri S. H. Fox'ooq 
U.D.C./& Stor'e Keeper, informed the 'Assistant Station Engineer 
over phone that he had taken refuge at a friend's house alter 
being chased y three unknown persons Again Sun 'arooq, teJi-
phoned to ASE., at around 11.15 P.14 on the same dair, that he had 
been under captivity by five 

I 
unknown abductors at an unknown 

place from where he made the earlier call under threat0 
The next day i.e. on 25 0 4 0 95, Shri Farooq, telephoned to ASE. 

at around 6.30 A.M. that he had been released by his abductors 

and would reach home as Soon as city Bus Service resumes 0  
2., Shri Farooq, then narrated his plight of abduction from ollice 

campus' from 7.40 P.11. of 24..4.,95 to the morning of 25.4..,95, in Uic 
presence of ASE, ilead Clerk & Accountant in the office of the 
undersigned at 11 30' AO1O of 25.1; .95 and decljnrc1 to submit a 
writtn statement, aporehending serious Consequences from 

unknown abductors0 

The ,natter was informed to C. E(EZ) & IJJJU(NER) who advised 

f or a detailed investigation and final report to be submitted to 
- Director General, Doordarshan. 

30 On 26.4,95, Shri Farooq, UDC, wanted to"confess" the exact 
• 	happenings, and again, in the presence of ASE., head Clerk and 

Accountant, narrated that while returning from Alit Co].ony, he 

was chased by three unkriwn persons and rushed to-wards Tuna town 

in panic being followed b,r the chasers. He, took refuge in the 
• 	Citrii Hospital, the whole night and made all the calls from there.) 

Shri Farooq, then went to Tura Bazar, from Civil ilospita]. arii 
returned to Office at 9.30  A.I'l. on 25 0 14 0 5.. 

All the 	iov' 	s LU L(?IIIl u L/ 	1 , I'fl Li' ii i 	Il P'(' J.? ii I. of.  

• and appear to be fabrica t tons. TIii; h:i : J ;o cx'ea t:f2d tnnioti 
seriously taken note of, lox' iurUir ccc nary i;ivcs Li.ga L:Lonn oil 
fabricated stories. 

As such, the act and conduct of Shri 1'ar'000 were such that 
all reasonable men will distrust the employee and doubt the 
integrity of the eni1.oyee, as per CCS. , Conduct Rules, 

Co I)d t.;. 

K;x4-  
' 4VOCate4  S 	-% 
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Shri I'arooq, U.DC *  is hereby asked to explain within 
18 (forty eight) hour3 of the x'rei. p I; f 1110  
severe disciplinary actiol-I shall not be ini.tj2ted agajrisL 
him for disturbjn peace it OffiiCe and spradi 

	panic0 

( D. 	NO!AIrry 
STArIOw DIrtECTOR 

To 

Shrj S. M. Farooq, 
UaDaCo/storc Keeper, 
DoordarsIan Kendra, 

c1ra0 	I  

• 	 Copy to :- 

(1) Assistant Station Engjneer(;) 	
Dordars}ian KenUra, • 	 —Tura0 

Deputy Director General (Ecurity), Doordarshan , New Delhi0 

(3) Deputy Director General ( NER ) , Doordarshazi Guwa1ai 0  
• 	 (4) 

 Chief Engineer (EZ), AIR k TV., 
CalCUt-La0 

(5) Unit Secretary, ADA3A, )oordaria11 endra, Ti.tr 

STAT JO iJiFECTQf,, 

- 	OoCoo 

I 	 • 	 • 

-v 
&irocate. 
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/ / 
TO. :  

The Stitj Director, 
V 

 

Doordarshan Kendre, 
Tura ( Jleghaleye) 

I. 

' V  

BUbi 	
- STATEMENT, 

	

• V• 	

Memo 
 No. 7 (2)/95(F)/2236 dt. 2 , e..95, 

V 	
Moat reapectfully th Petitjonr hee to 

drnw your J(jfl(2 attention to the fClJowinj for Lôvoir oL your kind peruj 
•.ndorfleceaay,ctjOfl, therm of5.. p 	 1 

St Letitjon,r han been aerv.j wi.th the flotJ.c (jtIOit'1 Under eboy, refarena,, to nuhnjt hia, written etnteiient on 
. 	':Thet Sir, the Petjjoner is an innocent pmron who has • :.;.besn falsely implicated in the instant cas en and the erticles of Chnrg 	brought 09ainat hini are totally false, bis.1es, 
misleading end coecocted end there i no iota of tru/kmf in 'lit and as auth. the proceeding brought gninst th Petitioner must 

V 
be ropped aixi the Petitioner must be discherg 	the chrg 5 £r -brought ag8inet 	 c*n the Petitioner, 	- 

That the instant Proceeding brouShLnd/or intiated ng... )insttheV.petjtjofl,r is not mQintUjflb1, 
either in facts or in • 

V 

 V1*W and' as such the ins tent 
proceeding must be drGPPmd forthwjt1. • •• 	k 	V: 	

- 	 * 

the int5t proceeding seriously suf.frs from • 	 services 1e9sjinfjrrn0j 	and as  such it must be dropped and in the fite0f the ease the pregent petjtjor,r must b' re- leased from.thechsgen ho1dig that the  PeUtjon,,r is an J.nno... • scent person, and hen not commjtd any nct of,  rni 1 conduct or mis- 
• 	 V 	

behaivour in 
support of which the instant inciuir i propos ci •-, 	to beheld. 

V 	

V 	 •,•• 

	

V 	 That Sir, It in most 	
to state that the 

	

V 	
V..*lle4atjofl3,,f disobeying of office orders during the 

period • V 	 *rj1/95 to June/95 has been brought against the Petitjor)er 
V V 

 .,whjch is not at all correct 
end , true, That 8ir in no point o f •V•tJiflS theVA.ftX= Petitioner ever violatd and/or disobeyed any 

OfIiCC order and it was always his utmost sincerm duty and res.. 
ponajbj1jf the Petitioner to maint,In avid obey the officer ord 

Sir it should not be out of contetit to be mentjod 
here that it:je for the first time in the re,rvic, crrjcr of 
the Patition.ek since inception of his servIce in th', y n nr l9r V 

 that too more particularly mince hit, join itiçj here mt TUUA, 
Thei  charge of disobeying office order ham been hroucht. 

• 	V Sir, it is correct that  all on a nudden i we.', djroc'j 
V 	

by the office order to hllfldOver the chiq of a ton' kper to 
• 	 Shrj V. Johnson UDC, 

V • 	V That in nccordAnce with the c'fij 	oxclr s 
the Petitionor informed the Stitioti ErvV1r,,-r LDY, TW, 
regatis the exthntjo() of time to rnz, 	 '.:or' 	CCflV1U• to handover the svo• 	 flrj  

•-i ••f•• • 	• • 

Ated. 

v 
Advocate. 



2 	
4 I  

Sir it may be seen fran the office rord ttit 
because of the heavy pressure of Store Kork which i not at all possible for the Store Keeper only to maintain nc3 manage 
all the records, doctnents and Reg.jnters an.J becaue. w of th tremendus works pressure on the Petitioner in the month of • January'95 a proposai and r uentii, wan made by the Aewisteiit 
Engineer (jJc)c3 torc,  to your kindseli to Pont a CO II to help nId release some burden from the Store Keeper, but unfortunately 

• no enpioyae was deputed / posted to help and/or to reles the bruden of the Petitioner and as a result the Petitioner had to 
devote himself during sundrya pnd hQl.idnyn in the extra tlirn and hours for the cctnpletion of the works while discharging his 
official duties. 

Sir it should further be mentionec3 here immediately efter the Prayer for extention of handing over of the charge was 
in progrees and the total handing over of the charge wns possible., 
only when all the off icil requlremeni were duly observed and accordingly the Petitioner had to wait for the 100% Physical verification of the Engineering stores by the Assistntit. Enginrr 
and threter by the Station Engineer. 

• 	 Bit it should be mentioned here that during the cause 
of Physical verifications also there are aerverl transactions 
and other thasaUafying the Assistant Enqineeri and Station Engineers the Petitioner has to maintain the account, of fresh 
purchase andissues of material and as a result the time was take, 
and the most pertinent to mention here isthnt evenafter the 
100% Physical verification by the Assistant Engineers and Station 
Engineer the new encixthent for the EnqinerJnçi store Shri YxS  • M49 V.5 1  Johnson intend to take the accounts of each and *very itn of the stores and being the out going store iceeper it was 

• also the duty of the Petitioner to satisfy the it 	new encurn- • bent with the stocks registers etc of the Engineering store arid 
which took maxjmixn time and ultimately on 3-1-95 the handing 

• over and taking over of, the Encjineer otore was completed 

Sir so for so long the Petitioner as in the Capacity 
of Store Keeper of the Ingine'ing Store of 1)0K TIJItA inspite o1 
requests by the Assistant Engineer i/c store to provide one 
CO-Ilbut unfortunately till the date your Petitioner was dis-
charging the duties of Store Keeper no -II was deputed and 
aurpr&*lngly immediately on ta)cng over of the charge of Store 
keeper by Shri. V.9. Johnson one CG-II has been provided the 
assist the Store Keeper. 

Sir this fact it self is an evident to show that 
Petitioner had been discharging the duties of one CO -II 

• one helper in addition to the works of Store keeper since 
• date of posting at DDK,TURA. 

Under the aforesaid facts and cJrcunir;t;,icem the 
Petitioner respectfully states that th' art:lcle of chnrg 
disobeying of office order brought: nçjnlnnt the Petitioner 
at all maintninable and hence it in prny'd that the said 
be dropped. 

th" 
and 
th 

In IP)t 

cl I r'Y ci 

That the most sordid part of. t1i Petitioner is that 
the charge o "indulged In gross irteu1arity and necjlignee c In 
the discharge of official duties with a c1ihr,n"nt motive" has 
been brought. 

Contd. ..3.. 

- - 

&TOcate. 



• 	

d2 

That the Petitioner stoutly den leo the charqe as th, 
sane is bO5ød false. The Petitioner never indulqød him-
self in nny, irregularity and.nglignce in dlchnrging of[lclnl 
duties for.lees the question of with a diohonest motive, 

• 	 Sir, if the Petitioner Would not have lept the  Emgineering Store recorTh viz (tori, Receivo! , rj Itooka, 3tore irisue • Books, Stowe ledgers, Defective Store ledgers etc ) it is sur-
prising h6.Pthe payments for the bills aginat the Purchase of 
Engineering articles could be made by the DDK TURA. It should be mentioned here that in case of none performing of th off 1cm).. • 	Wotka i.e.,the duties of the Store Xeper by th Petitioner aurely.all the bill',afor purchaseL of Engineering articles could 
have, been pending till date the records 66 the office is a pointer ishw thatthe Store Xeeper had to maintain and record 
even the entries of coluun No. 6 of BRil though the same was the 
exclusive duty of the Accountant but becauae of keeping the • 	. 	records.and registers in order the Petitioner had to maintain 
the column No. 6 of 8R13 till pointed out by the Assistant 

'. Engineer i/c Store • 81r as regards Register of Dnpties the • 	:..'. !.. Petitioner was not awaYW nor ever your kindseif have quided 
, him orndvjsecjhjm to maintain such Regiziter non the Petitioner 

sjhytakingove the charge of Store }eeper of DDIçTURA waii en- • . 	trust. with any such Rgiater of empty. 

• 	 •. 	'. Sir, it is to be mentioned here that the all the re 
cords and registers of the Engineering Store were produced and • 

	

	
. placed forinspection and verification by the Accountant a 

and when celled for by the Accountant and it is not correct 
that the Petjtjoner did not euthit the records to the Accountant 

• frn t1me to time. 

- Sir ühder the aforesaid facts and circumtances the 
• 	•, charge of Nindulged In gross irregularity and negligence in the 

dischere of official duties with a dlhonest motive" cnnnot 
stand at all and that too while handing over the charge of 
Store £(eeprr neither any record ws found inccxnplete are any 

• 	engineering item was found short in the Store s  

• 	•. That the article of charge brouçJLd*jnxt against thr 
Petitioner that he "breached the secutity meanrs of t}e 

• vital. central Government Institution and thus i.mpl1coteAthe 
• :atCh and ward officials on duty on that days in the concocted 

case! is totallybeseless, false and misleading. The Petitioner 
has never concocted any abduction case as alleged or otherwise 
and an such the allegations brought acjinst the Petitloner nr 

• regards the "attempt WaS ill conceived Rnd Pre-planned with the • 	• intention of tarnishing the image of the Head of Off iceCum 

• 	Controlling Officer and others" cannot and does not arise at a1l 
• • 	 Sir, it should be mentjon4d,, here that on 23-4-95 

which was Sunday and as per your kind odr to !indowr the 
charge of Store keeper when the Petitioner was working In the 
8tore in presence of Shri S.K. Sinhn AE i/c Store nnd stirl 

• )jay t4aJhi  E.A at about 6,00 pm at thc chJlriLefl ol: th" 1'etitlnnmr 
appeared in the office of the Petitioner and r'ported to him 
about the Plrjsical asoult to them by th, children of Shri V.3 
Johnson and In order to zvoId iny fnrt:h'-r qirrr.t th 	I. • rncr 

• 	detained his children in the office with .-n •i.iitontion to t.i1 
• 	 • them Qongwith him so that no more anit is casrd to thrm, 

Cont'1, • 4. • 0 

- - 
Advocate. •S 
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Surinsigly at about 7.00 pm the tirs V.S. Johnson 
appeared in the off ice/ of the store with a utick and called 

. L. the Petitioner in all ill nnes and used obnoyeous lngunqes 
'to words Petitioner his finily members threatened him with dire 

consequences and bring $ frightned the Petitioner requested her 

	

- 	to leave the office and the petitioner will talk with Mr. V.S. 
Johnaon.toresolve the quarrels but at that time Mrs. V.5. 

•:Jhonsn took vow to teach the Petitioner a lesson and declared 
it Publicly and left the officer premises • Due to this unf or... 

• ..tunatehappeLng and incident in the office premis's the £'eti4  
tionor was so frightened that at about 8.0() ji the Petitioner 

	

• 	alongwith his children left for home with Shri S.K. Sinha and 

	

• 	shriAjMajhi. 

	

• 'j, 	 "• 

• .:• , ..: •Thet.Ujr on the next day at about 7.00 xn when the 
• 	 Petitioner' was making contact as regards delivery of fire 

• 	•.:,'::.,' 'fighting equpmente over Phone from ME's residence at that time 
wife in .;very scared and frightened nt3tC appear and rvpor 

:td to.thepetitioner that Mrs. V.a, Johnson is after her life 

	

. and i 	iae1 the petitioner advised her to report to your 
l••• kindseif ,  Qna didnot felt it personally to ppear before your 
' kinsotf.,as. the some is aquarrel totally outside the perview of 

the off icisi duty and your kindseif ntiy not' entertain the ene 
as because the nrrel is of rjud purely private In nature and 

•.;.'aS8UCheVjaed his wife to report the matter to your kindselt 
to reeobve the disput.e as a family weiwinher. 

4 	 Thereafter the Petitioner went Into the off ice and for 

	

• •': '., 	 .the.mcment.spprehendjng danger to his life and his member of 
• 	 • 'farnhly'because of constent threats and ttmpts to assult dcci- • 	

• 	dad to bring the matter to the notice of your kindseif and accor- 
;. dingly the Petitioner over telephone reported the incident and 

:, •' threat's of Mrs. Johnson 'a to him an to his rneiibera of fIly 
nd. theresft.r, after cloning the utow s  due to tenylon and he l.g 

the. Petitioner went and ri'p'rti'd to Mr. N. 23rrnhidhrrnn ••;' He,d.'Cleark, 'regarding the incidents but he expressed his help- 
lesaness thereafter the Petitioner left the quarter oIR Shri. 

	

• ••" ', 	
8ashidheran end proceeded towards the adjecent Ten Stall, 

Whileproceeditigwrdn tea..stall at about 7,40 pm 
• 	• •:;sucddnlyfrcn the back side three unknown young persons called 

: hizn to atop being frightened the petitioner apprehended that 
those person might be the men of Mrs. V.5, Johnson and calling 
him 'to cause Physicsl hann to the Petitioner hving no other • • • ' • '..a1ternative rushed straight towards Tura Town and then the 

••:• chasersalso followed 'him thereafter being panic striken having 
•.:;j; , noher's)rnatjve took shelter in the Tura Civil Hospital 

• 

	

	•• : - Cc1iipOund which was only Public place found and felt secured and 
then the chasers did nbentered into the hospital compound but 
remain out side till dead at night and In thi Civil Hospital 
elongwith the other public attenders the Petitioner pnsrJe() that 

	

• 	•, panic stricken itnd most violent and dangeroun ,f/,I$/ night In his 
life for the first time. 

The  Petitioner from their m;jde celLs to 4JE for hi 
rescuse and security but the case of phones a regards &xiuction 
of the Petitioner and refuqe at a fri''ndn 	place are 
totally Lame and hu5elenrjU and tJv Petitioner rst'fiy deLe thr 
he mode any such telephones as ren;d 	a!x)ucl,Lon to ASL or 
to ciirecor. 

Unfortunately for t•h' rramlr)nn -Icnt known to the, 15E no 
body went to rescue the Petitioner Irom Turn Civil Hospital at 

e • that night and as a result th letit Lowr 1id to std.y and pnsc'3 
his night in the Tura Civil IIompitl., 

CDnb3, 5 *40  

Afttet 

", ItA 
£dvoote. 



- 	
That Sir, the 

.. 	the article of chargeo 
- 	the AN Petitioner gave 

264..95. before you oni: 

5 

8tntetnmt Contmp1fLt3 and nnnexec3 wjti1A nrc not thf, . ntitcrnrnts of tho&Petjtjonr 
the same 5tt,cnt both on 
as desired by your kinrioejf,  

• 	 It 
should be mentioned htre that the Petitioner report.?tj 

the entire matter to your kindsf vcrbj1y zis do1red by you -nd 
on the following day it was agálnn desir,,cl by your to give th 
statenent in writting and accordingly the petitjor gave in 
writtenthe.w1e facts of quarrels, threatening by r.rs. v.a. Johnsøn. and chasing by unknown pereo and asning of might at • 	

telephones for rescue and security and • 	 ifl'thf8tat, detailed statement -the Petitioner put his signatr • 	• also. and theafr.th. said. statement was aiged by  saif and retain 'the Sane with your kindacif. It 
shofto 

your rind.. 
 best he outof.'thecofltextthmefltjd here that while giving the statementeof in aral as well as in writting neither ASE, Head Clerk nor Accountant Was present. 

• 	•. 

 

That Sir, the Petitioner beg 4'c.a on the 26.4.95 . itself, to your enaurJ.ng that he 'ili' control his wife and child... • 

	

	' ren' not to make any quarrels with any body in the Coloy and shall maintain peace and shall 
furthuir conId not give any • 	 SCOpe .tony body to hcne in the office premises and to djstruj 

the. ofLicja:,wojç5 and because,f of disturbing the off icia]. works 'by Mrs,v 4 
 Johnson as rer3arcls quarrels between two families the • : matter cameinojd the off Ice and regarding that effect and more particulariy, for distrubing your kindseif as reg8rda family • ':' .

.querrels and sending of the wife of the Petitioner to your 
k1nd • 	'sj.,f and for .11 these activities the Petjtjor tnnured thnt 

there will. beno such type of quarrels and ccxnpljn activitje3, 
In future ,.and'on that appology and assurance you advised me to • 

	

	
' • be frieddly with everybody of the coloney and 

not to involve In • any quarrel, and furth,,r directed th Pet! tinner not to (jin turF) • 	. your kindsélf, in all thexa type o quarrels in the Coloney. • 	 ' 	,:. 	 . 
• -' 	 ht the'Statements 

enclosed with the nrticle of chirges • •', are flot'thoat ements of the Petitioner and they are concoct and managed and created with scne vested interest just to cau wropgfuj ioss to the Petitioner, And the most pjinfu1. part I • 	
'  that the atatenent of the Petitjotr given to your kinds1f in • 

	

	•• 'not supplied to the Petitioner and /ot enc1osd with the chnrq and fran thestatements supplied to the petitioner it may be 
seen that the. alleged statement of 25495 contains the signtu3 of the '.alleged Witn385 and that of your kindseif BItS as on • 	26.4...95 	Now the question aria's as to it thr petitIoner hn :, • given any øtatenent on 25-495 how the aignaturps contain there 
inare of 26.4.95 it should have been on 25..495 itself and who • .' is 'the writer of the statement nothing is mentioned bhere in 

• 	
• • , And'thestaternent given to your kindsel6 on 26-4-95 In writt5ng • 	which caiprined the signature of the Petitioner and that of • 	 your kindseif is not eo1osecj and a totalLy created otntement • has ,  been annexed to 5Ubstatjat, a baseless charge aginst the • : Petitioner. 

Sir undtr the aforesaid f.icts and cjrc 	tince It i himbly prayed that the charges of hreachri th. ncurJty mnurr-q 
of the' vital central GoVeznrnent InfltLtttjn nni t}wn IpJicnt-') 
the watc 1 V and ward OffjjtI On duty On t.h;t ()tr,'i in thr, Cnn-cocted abduction casnM ngainnt the'petttjov) ,.r, 	i tntitIy fl baseless 	 h nd the said crge munt be clropp.'n1j 	

r' 
 

Crnt,d.(> •, 

it2VOcato. • 	-Ic, 
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4 	That Sir, it should be mentioned here thit the PfltitiOflfak  

when received .th 	rnemorudum to. reply he ccor1inly gve2 

• 	his' xp].anation contending his stitenent given to your )ifldswIf 

.ó'26...4...95and he did not honestly felt it ncesszry to expliu 

the entire contCnta of the memorancin as those were not at all 

• 	"correct., 	 -  

That 8ir. -during the eeice tenure of last about 9 yer 

• 	jnejcothe Petitioner has not even given any warnings fr'.n 

,( any,s p 	officer and this is for the first time all the foLi 

• '• '.'!fld'.bLgele5,e charges have been brought with an intention to 

'cause wrongful loss and undue harrassuent the petitioner. 

respectfully S totes that he is totally 

ç'- innocent .ndcharges brought aginet the Petitioner are false 

"',• '.báselee5.ConCOCted and fabricated and there is no iota of truth 

in itnd.the petitioner wants to be heard in person and as 

ØUCh the proceedirg initiated against the petitioner I or. 

holding inqiir may be dropped and the petitioner be, discharcr' 

from all the charges brought against hIn and for which/V at't 

of your )clndself- the petitioner ss in duty bbun) shall alaay 

pray. 

'1. 	;':•' 	;' 	'/•- 

	

- I 	 Yours 	CithIUlly, 

p - 

Dated * 14.8..95 	 ( SM. Farooq ) 
UDC, DDKa TURP. 

I 	 4 

I 	
I 

** 

kC4,  a, 
- 
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(. 	 GOVEiUfl1 :i:T 	OF 	1 'DTA 	 '1 - 	
DnOflD1'3 AN 	K ''P \ 	• 	91 1ffi'\ 

No0 
7))/955 

(31F) 	 )iLed .Lhe 	IsL 

I !ORADuj 

This is with reference to his wrjt:cin statement dated 

14-8_95 The parawjse Comments are aopericJcc1 below :- 

Pars - 2 : Facts are on file and the seli1tinai panic, Created 
by the petitioner, for which, statements given by the petttjrj-ier 
are recc-,rclecl with wttnej. 

Pora - 3 : here is no service ieol i nfi.rmtjv 	; arid i.r)r)ae'r,cr 
is not tenable as per Conducts Ofthe putit.t.oner on 24th 

Aflrti'i5 
Para - 4 : eomments as per para 6 

Para - 	: No coments, 
Para - 6 : The office order dos not state so, by any name fo 
hand-ingoverXakincover in particular0 
Para - 7 : The petitioner has committed an act of dlsegard by 
bi-passing; and insubordination, by not reportin,, as Stioulated 
in the office ordev No. TUA/203)/94_95/3 dated 20-4-95 at pam 
3 to report it to 1IC/AC/3Ao by 2I4-4-95 

Para' 8 : Already a UG-Il was made available r1rht from 
[lay, 19 	to assjst in the work of Station ini.neor/AssjSthn.t 
Station Engineer and in the matter of ngine.rtn-. 3cction. 
Additional work performed by the pet].tioner, has been CO'npensat] 
in forms of O.T.A•., as found from the bills 0  

Par-9 : The petitioner has not submitted any prayer for eXtonjon 
of tirne, for handing-over, and 100 ohysical verification.  
Lhysical verification is the responsibility of StoreJ<.eper, which 

Would have been completed by the 2nd leok of April, after. closer 
tof the financial year. These amount to deruljctj0n of duty, 
without informing the Administrative Authority i.e. SAO. 

Para - 10 The Content of the paragrarh is nuite natural; and 
the period taken lor, about two months, is uite unnatural, 
Pars - 11 : 'he Office Order of 20th Aerli, 1 )95,uzsinod, one 
LDC for entire rout inc adm in]. stra t ive mrl 	I ln Iir.:p 1nt 	rc I; 
and not to a particular person, 15 s L' Lr] liy the pet iL.i. ner; 
which amounts to insinuation, against the aditnisL-ratjv0 order. 

lIcirocate S - S 



—: 	2! :- 

Para - 12 : It is net the fault of the aHinsti'aU.ari ; for not 
I utilising blie rniniatet'jai incumbent, provi(lect to SJ/3t bj 

technical wI.n 1-
,Y for technical mat tera, and I or tdie adil 1 Li'na 1 

work of the pet.i.tioricr wi thout Lalcj.,).r tI)P un. p of Lt)C 
has been cornl)ensated by O.T.A. 

Para - 13 Contents not tenable, due to afoi'osajtl Cln1'iiicatjons, 

Para — 14 In view of the manner in wiiicil the petitioner worked, 

clearly indicates his doubtful motive, and hence the charge has 
been brought. 

Para — 15: fecords speak themselves. Please note remarks against 
paragraph No. 2 of the petitioner. 

Para - 16 : Records are available in office. 5o far column 6 of 
SRI3 is Concern, though it is in the form, the Column 'to be 

filled by Accountant', the Volume number of ledger is required to he 
filled by the Store Keeper, to enable the Accounts Section to 
make entry in the Accounts ledger. 

It is a direct insinuation a /yiinat the acirnjnjstrntion 
as the same deficiency has never been pointed out by petitioner, 
before &so far. 

Para - 17 : The records and registers maintained by the Store Keeper 
are the evidence of the charge. 

Para - 18 : tharges leveled against the petitioner will be proved 
at. the time of inquiry. 

,ara - 19 : The statement given by the petitioner on 25th and 2th 

April, 1995 in the presence of AE (P.u, Ready)/HC/AU in the ofLjce 

chamber of the Station Director are on record; which are evident of 

breach of security, implicating watch and ';ara official on duty 
on 24-4-95. 

Para — 20 / 21 Contents not relevant to the charpes nnl the everiI;/ 
incidents were not reported to the ecurity Officer, nor to the 

head of 0111cc; both of whom Were present lii the carIlpus 01) 

23-4-95 beIng undy. This also inaicates lnainuotlon of a 

"house wile" of an uDu who was incjde,,thlij asajne(1 to •fr over 
the uuties of Store Keeper Enginearjnr ). 

1'ara - 2 : Contents Suifer Iro:n 1 pro.ri c ty, I CCIt5C Luo tele rioij.e 

contacts irom SE's residence regarin- . torea, • 	not the 
unction of Store Ieepr. If the petitioner, cljri no' feel himself 

to bring it to the notice of the 3ttt n Director, rrn;jj1j 	two 
blocks away, there was flO DO i.nt, i 	' 11' I 	ii.:; wile th the 
residence of :iC:ltinn lJp tar. 

:., 

t. 1. 

"AO) c-c-% 

VI 
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Para - 23 : J t  is I 	 on the 	irt ',C te pti rn1 ta 
ome again to the oiiicc, to I oloPtIofletc)  

at his residence; and C1O5 the tore, Which tnrlicttn t'jrjt, he 
has not closed the store before goini to the A31'5 resi']ence, 8 
as stated in previous pari. It is also n 	understood, why the 
petitioner went to AIR Campus, to reoort regarding the indljJerft 
to tr. K. Sasidharanpfor*ner Head Clerk. 

Pa- 24 : The statement pertainjnrr ,  to the contents are already 
on record. 

Para - 25; It is not understjod, why the petiti ncr ,n:ide cai].s 
to ASS, for his rescue and security, in;t:id of d 1.rcL1y 
calling to the Station UirecLor. The "ott1: tier, 1  iLos Lhi L 
he has not made any phone regardjn, -ibduct1on which has been 
reported by ASE, orally and in 'r1LLiri. Thir3 arnoents to 
insinuation against ASE and implic;iting him of falsehd, 

Para - 26 : The contents are fa1 	a leat1on made a .:ai rJs t ASI. 

Para - 27 	Contents are blatent lies0 1 he gist of 1 he statement 
made by the petitioner on 25th & 26th Aprij, 195 in the presence 
of SD, ASJ., JIC & ACtt. are on record 0  

Para - 28 : The petitioner has not Submitted any writ Len Statement 
as stated. Further; denying the presence of A3, TIC P Actt, "uring 1:1

1i4s,  oral statement, on 25th and 26th Aprji, 1995, is aiy'i.ri a 
blatant lie. 

Para - 29 : The written apr'oioy, was Suhmittc(1 in rcspons to 
the'Otfjce Nernorana.u11 No. 7(2)95-s (s.F) dated 27-14-95 does, not 
contain any details by him as stated. 

Para - 
30 : The contents are insinuation with levelling charges 

agaInst the administra Lion w ich amounts to acL of .tnsuborcljnation. 
Para - 31 : 

In the light of above the contents are not tenable. 
Para - 

32 : Irrelevant and contradjcL1n to Tiis own sI;nt',rient 
given. 

Para 
- 33 : 	Contents arc attenpt to 1mM 1 ctf the 0r1mIntst1t1ofl and, thus an act4 of insubordination 

Para - 34 : The pci lit] oner wil 1 
the time of inquiry. 

/ 

'Is. M. Farooq, UDC 
Doordarsl .ian, Kendr'a, 
Tura0 

'- •i.H:' 

i. AIijnjstra Live (f.fjc 
LI LI 	fl 	I T'(. L()1' 

Adoc*t. 

iriq 



J.  

No0 '7(2)/95—S/,c- , 

(IOV R: 	irr o' J. rn) i1\ 

DOORD \R31 IA: I  
TUR1\ - 79I 001 

I1EGFALAYA 

D'A L1 : rfur, the 11 th 3ept0 '95 

i1.L :i 0 

This refers to earlier memos of even number 
dtd0 31 —8-1 995 )  Shri S. M. Frirooq, DC 13 hereby 
surn*oned to be present himself ::1orj;r with hi3 (efenco 
assjst€nt Shrj D.C. Dtujodj, 	rvj 	Astt0 on 
1 5-9-1 995 at 2 9 00 PtI C  in the Office 1'orrn of 3Lt1on 
Engineer, DUK, Tura0 

Inr,uiry Officer 

ri S. 11. Farooq, 
UDC, DDJc, TURA 

Copy to Inquiry 1 11w. 

- 	 AUesed. 

Advocate 
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I 
To, 
The Stc*ttøn )jiootor. 
Doordarthan Kendra, 
Vir 794 001 

Dated I Turn, the 15th ot.'93 

Sub $ Botardjng balsiU oX Eflq.jy OUjç3, 

Sir, 

X here by draw your kind attention that as soon as 
at the time of 2.00 R49  I came inside the said place vide 
Ofice Memo No. 7(2)/9-.3/268 dtd. 11-.9-1993. Our Enquiry 
OUicer Mr. ICotwal Sahib stated, "You did wang and I 
d*n't wantt o listen any,  word because your etement is 
already attached with charge sheet given by me and you are 
simply misguiding the Office". 

At this juncture my defence assistant placed 
objection to his words and requested him not to use such 
unmannerjy words. 

• 	 Then he told, that my deZeco as*intant had no 
• 

	

	 ri,giht to Come in this mattor and he told hin to be quiet 
and he was not agree to listen apythin,g against the false 
statement which are attached with charge shoot. 

• 	 And Linafly our Enquiry Officer left the place 
saying that, he was not going to listen anything because 

• 	 the charges brought against me are correct, Using this 
H 	 obnoxeous wo4s he left the place. When my defooe 

assistant tried to bilk to him he denied arsi did not 
listen any thing and he left for his Office chamber, 

This is for your kind information and necessary 
action please. 

• 	 Thanking you, 

'bun .filtftfully, 

( . 1. FAfl000 ) 
UDC • 	 ( DDK, TIJRA 

Copy to I-. The Dy, Director (NER), Doordar]nn 
J j 

	

	 fl.0, I3srooa Road, Cuwahati-. 26 for 
kind information and necooar3ry action 
please. 

c 	
. 11. FAItOOQ 

ot 

Advocate. 
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' 	 • 

Thø Station Director, 

tur 	 ,. 

	

... 794001 	
. 	

, QUi j'. 

	

uotOr' I\()4. 	3 Sub IP 	
the Postf 

	

or 	Msjata of' 8hrj S.M. Farooq 0 . Ftrr—• to 	 rpr.test 
t, lIe,f 	 Pnrcjicrj, 

ryind t,t. h€ It; çut J y 	: 	 ? 
• 	 Sir. 

ntu3y ,hayo. he, henour t infOX.E1% you 
!$$Y' to, 	nquixy 

5?P and a8p 	fenco assistant, of 

d3octo lWaBoRr 10 	along with 
delinquent servont appeared before tim lnquiry Officer. 

	

i 	th: 	TgL •f 	 I 

c3 flot j1a ut 	xY try Sir 	quiry fftqo 
• ont raised obJocton that 

. shall not1.bo 	%je/p4aari 	hQ deLinquent SOxVoflt and 
• 	 on.y,And whatoror is 

rP44 th aame 'ist 	eubrn.ttod by the dolinquon • was no ay any thing by both the 
as woll. as by thâ Presenting Officer en 

they wore conStontly raising objections as kk to 1 have 
no righ 

t?ksIsbitt/p1d for the dolinquont ahd 
the delinquent in 'Guilty'. 

I tried my best to Convinco the Inquiry Off icor 
p 	

$ating Officer that thu Dictpiny 
the •ULdon.rocoids, witnuaoa for e*amjnQtjofl and cross Ixamination anc1Ih,, all the 

ight to plead and Cross oxaznthe a$ per Law and only for Cthattnd,to assist the Inquiry I have boon allowj to 
Dofènd 	

undor the La,Z cannot 
bere

• • 'l 

to 
Shi x; 
	 tUly tho t oarHod 1nuiry 

Officer ucod all obnoxious and uIparuinontn:y Languogon 
both to the doliaquont sirvoi.t as wll as tvmoenq no 

fault of mine I have boon unnocontnrjjy inOultOd by tho 
Loard Inquiry Off icor as t't'oll on by tho Prosonting 
Officer and thereafter butts of thorn left the place of 
Inquiry and did not turn-sup tiii 	PM0  and there -• 

Advocate. ç 



(:2 
- 	

s 	2 	-. 

-' 	and there after I alongwith the delinquent loft the 
laco of Inquiry. 

Vi-:, 'r. 
• 	 cZ3I1ou1d not be out of the context to be 

mentionod here that the delinquent with foldod hands 
nqujry  ll,lOfficer,as wall as to the 

Presenting Off i3t& coiidut ho' nquiry arid furthor 
to allow 	 hn but they ,  did not pay any 
heed to h caä1hi.t)y condemned hlm'by 
seng that. ho is guilty and must not spook. 

r 	 i 	 • 	-- 	 • 

• 	4ht unde,~F,.thq 	 C1rcurntaco; I . : 
QP tiy ears to ProtoctiIth ;ijter9sto}e dglin ueflt.ovot as the 1nqulry -. 

•
O~hqGr l 

j3?nting 94icor have. deCided 
kipleaq t, • .dolinquet, 

I foal X 
hu 	ipquont, by protecting 4 11is intaro.ts uc XpffayJhat ho, WilUngnoao to dofond' Mr. 	

'; 1 	 JY) 	0 jrthp 14nqUiry; Officer bo 
dmdaswhdrawn udarprotst as such I anaybe - . Y: u

62. 

dischareffomthoQ6,ref 	assistant, of the 
A) I 9r  v. for, your ,  kindnos  • xeajn obli 	

$ ••ey 	tntontly 	 .;••• 	"• .1!' j( 	ti 	J C4 

• • 	
' y/'.: lttJ'.Jf: 	: 	•'. 

• 	 iiankina you 
• 	 • • •t 	tiTiLr 	M 'tui&-•4'. 

	

trt)d y L. 	; .thcYOUro faithu1iy,. 1  

u 	0. 	 VL.DI ) 

	

for, • 	 r. iflgg. Aeett. 
•,,j 	 zt.'iz Dofence Assistant .• J: 

DDK, 11_lilA 

Copto 	 th.. •'':'! 	 • 	 • 	
• 

1, 	
Gonraj (tEll), Lk)ordarahan 	• • 	XUQhoad,Guwahatj 24 for inforatjon'afld 

	

hri S.M,Farooq,s:u 	00K, Tura. 
V. 

) 	
4t•'•$• 

• 	' 	• 	

• •' 	e 	• 	 I 	• 	• 	• 

-, 	• 	- 
I 

• 	 Attd. 

k\tt 
• 	 Advocate. c c 



t..OVEfli' JiIJT OF ii;LlA 

	

Duotu,jl,5 Ai! 	jiDiA : 	•fURA 
7(U'd 	, 

No. 7(2)/95-s (SF)/i 	 Datod the 23th Sctoinber, 1995 

LI 

	 c 	ri 	i.) 	E 	11 

UHEREAS Shri S. i. Faruoq, UDC has been found guilty 
under Rule 14 of C.C.S (C.C.A.) Rule, 1965 as charge sheet framed 

against him vide office iiomo of oven number dated .2-8-95, 

AND 11 HEREAS it is considered that the conduct of said 

Shri S.M. Farooq, UDC, which has led to the Departmental Inquiry, 

the gravity of the charge is such, as to v;arrant the imposition 

of major penalty; 

AND 1111-JEREAS Shri S.M.Ear)oq, UDC was given an opportunity of 

personal hearing and as per his ':ritton explanation; but the inquiry 

got stalled by him and his dcfence. assistant on 15-9-95. Both of them 

hurled accusations and filed representation against two responsible 

Senior Officers : ap.Iointed as Inquiry Officer and Presenting Cfficer 

AND 1'1ftiREAS the said Shri S. M. FarGq, has çivon a written 

reply on 14-3-95 which has been duly colisidorcd by the undersined; 

NO THflEFOPE, in exercis of the power conferred by 

Rule 19, sub-rule 6(i) clause (c) of the Central Civil Service 

(Classification, Control & /&opeal) rules, 1965, the undersic4nod 

hereby imposes the penalty of "fled',ctjon to a l.i';or stage in the 
time scale" under rule 11 (v) of CCS (CCA) Rules, 1965. 

It Is therefore, ordorocj tht the iy of Shri S.M. Farooq, 

UDb, be reduced by 4 stages from fs. 1320/to Is- 1200/_ in the 

time scalc of pay of ris. 1200-30-1560_EB_110....7040/... for a period of 

2 years w,ef. 1-10-95. It is further directed that Shri S.M, Farooq 

will not earn incrcments of oay during the ieriod of reduction 

and that on the cxpiry of this period, the reduction will not have 

the Cff to postponjnc his futurc incrorncnts of pay 

- 	 (fl4 .  
Shri S.M. P;.irocq, 	 .iTA0'10I4 D1fl13CTOI1 
UDC.DD1Tura. 

Copy to 

The Dy Director General (NE), Doordrshan RG. Baruah 
Road, Guwahati - 24. 

The Pay & Accounts Officer, Doordarshan,H.R, Path, 
R.G. Baruah Rojd, Guv'aheti - 3.  

Scrvice Boik of Shri 5, LL Farooq. 

Personal File of Shri S. 1,1. Farooq. 	2--- 
Accounts Section  

Confidential Section 	 bIP.LCTOR 

Atteted. 

Advocate. ç - r- 
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The Dpputy Director General(NER) 
Doordarshan 

P.G.Baruah Road, Guwahatj-24. 

IN THE MATTER OF :- 

An appeal Under Rule 23 of the Central 
Clvii Service.( Classification,Control 
and Appeal) Rulis 1965 agaInst the Impugned 
order dated 29.9.95 passed by the Learned 
Sfation Director, Doordarshan Kendra,Tura 
vide Memo No.7(2)/95_s/2887 dated 28-9-95 
and served on the Appellant qn 30-9-95. 

AND 

IN TilL MATTER OF :- 

The JAPpellant Nd. S.M.Farooq U.D.C. at 
pr.rcnt posted at Doordarshan Kendra,Tura, 

The humble petition of the above named 

Sir, 	
Appellant. 

Most respectfully sheweth :- 

1 • 	IT 1s most painfull to state that the Appellant who is in 
employment earlier under AIR & CCW and at present under Doordarshan 

since the year 1986 It Is for the first time In his service carrier 
that the Appellant has bc3cn charged In all baseless ,false ,fabrl-

cated and concocted allegations and thereafter without any enquiry 

to'lnvestigate the bonafide of the allegations MAJOR punishment has 

been Inflected to the Appellant in total violation of the mandatoory 
provisions of the law and 1ulea. 

2. 	Sir, it is always the atmoet effort of the Appellant to 

discharge his official duties to the bent satisfaction of his Supe-

rior Officers and it was always the endeavour of the Appellant to 

perform his duties and responsiblities most honestly and sincerly 

and as such there was no occassion for any of his Superior Officor 

to lodge any complaint against the Appellant and the Appellant 

always got encouragement and affections from his Superior Officev. 

5. 	That it is for the first time since the Appellant has beer 
transferred and poe ted at D .ordarahan Keiidra, Tura as Store Keeper 
of the Engineering Store of Doordarehan Kendra ,Tura the most humble 

and innocent Appellant become the arch-fos of the Respected Station 
Director of Doordarshan Kendra,Tura and the reasons for the Step-
motherly attitude towards the Appellant Is still unknown to the 
Appellant. 

Af*esed. 
Cont. • . . . Pa. 140.2 

Advocate. 
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Sir, it should not be out of the context to be mentioned 

here that a most uggly allegation prior to the present allegations 

inrenpoct of power consumption of staff quarter No.c-30 was leveled 

upon the Appellant. The Appellant is puzzeled to understand as reg-

ards when the Appellant petitioner is in occupation of staff quarter 

No.C-28 how he could be made responsible and asked for clarification 

as regards consumption of electric charges in staff quarter No.C-30 

by the respected Station Director is simply unknown to the Petitioner 
Appellant. 

That Sir.concerning the quarrel and assult between the 

children of the Appellant with that of Mr.V.S.Johnson of Doordarhan 

Kendra,Tura followed by threatening and intimidations by Mrs.V.S. 
Johnson during th period of 23-4-95  and 24-4-95 and thereafter 
unfortunate act of chasing by three unknown psrsone and taking of 

shelter at Civil Hospital,Tura and passing of the. most dangerous and 

disgusting night at Tura Civil Hospital and request Telephone Calls 

for reeque as desired by the Learned Station Director the Petitioner 

informed him in detail about the entire incidents and thoreafter 

again as per the direction of the respected Station Director the 
entire facts were given in writting to the Station Director and beg 
apolgy On 26-4-95  itself and ensurea that he will contorl his mekbers 

of family as negards not to make any quarrel in the coloney and * 

shall not give any person any scope to come in the office premises 

and to dieturbe the official works. 

That after the aforementioned statement in writting was 

given to the Learned Station Director vide Memo No.TtJA/7(2)/95/s/ 

SMF/136 Dated 28th April,1595 issued a memorandum for explation with 

an1..ntention to initiate severe disciplinary action for diaturbinng 

peace at office and spreading panic. 

That the Appellant on receipt of the memorandum gave his 

explanation contending his statement given to the respected Station 

Director on 26-4-95 and he did not honestly felt it necessary to 
explain lihe entire contents of bhe memorandum as those were not at 

all correct. 

That after the explanation we submitted by the Appellant 

without framing.any article of charge informed the Appellant vide 

Meno No.7(2)/95-S/S4L'%313O  datQd 2I-7-95 that respected Shri l.S. 
Kotwal, ASD of Doordarshan Kendra , Tura was appointed as the Inquiry 

Authority. 
(Annoxure 'A' Is the photostat copy of the order dated 

24-7-95 which may be treated as a part of this Appeal.) 

That thereafter vide Memo flo.'/()/95-S/L1F/236 dated 2nd 

August'95 after the lapse of several months and in total violations 

of the mandatory provisions of law respected Station Director prop- 

ttet. 	Cont. . . . . Page No.3 Proposed 

Advocte 	-- - 
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proposed to irnid an enquiry againat the Appellant and further direct-
ed the humble Appellant to file bin Writin Stntment nnd tin CUUI1L-
lance with the  memorandum the Appellant filed his Written Statement 
in defence on 14-8-95 against the baselesa, concocted, false, fabri-
cated and misleading articles of charges and statement of imputat1on 

brought againet the Petitioner Appellant and further expressed his 
desired to be heard in person, 

( Annexure 'B' is the memorandum dated 2-8-95 which may be 
treated as a part of this appeal and annexuxe 'C' Is the 
photostat copy of the Written Statement which also maybe 
treated as a part of this Appeul.) 

That after received of the Written Statement in defence the 
Repect.d Dlecipiinary Authority furnished a para wise comments bo 
the Written Statement of the Appellant which is not at all incorfor-
mity with the necessary records so far as related with the instant 
proceeding and the Appellant is surprised to know the contents of 
the comments which even denies the facts 01 extentjon of time for 
handing over and physical verification of the Engineering Stores. 

The Appellant begs to submit the necessary correspondences in respect 
of extention of time to hand over the chagge of the Store. 

(Annexure 'D' is the photocopy of the letter dated 22-4-95 
for time addressed to the Station Engineer, Doordarshan 
Kendra, Tura. Annoxrf is the note of the ASE, DE Memo 
No.I(9)/95/E/167 dated 29--95 of ASE and Annexure'F' is 
the letter of handing over the charge of Store Keeper 
which may be treated as a part of IThis Appeal memo.) 

That after the supply of the memorandum dated 2--95 as 
aforesaid the respected Station Director further inlormed that the 

Learned I1.Pachid, SAO has been appointed as the Presenting Officer 
and accord:LngIy the Appellant prnyod for do fond&ng hiti iriteresit ly 
a Lawyer or through Defence Assistance, Shri D.C.Dwivedj,SJ 01 
Doordarehan Kendra, Tura for justice vide his letter dated 5-9-95 
and vido his latter datid 7(2)195-5/2658 dated 11-9-95 the Learned 
Enqikiry Officer fixed the first date for inquiry on 15-9-95 and also 
Informed the Appellant to apear with his Defence Assistance Shri 
D.C.DwIvedi,SEi,. 

C Annexure 'G' is the photocopy of the Memo Dated 11-9-95 
which may be treated UEJ U l'art of thlu jjpp0tXj.. 

) 

That incoaplicance with the memo dated 11-9-95 the Appellant 
alongwith his Dfonde Aceigttu,ce appoared before th Learned Inquiry 

Officer and most unfortunately I t the name of enquiry without even 
examining a single witness of the Disciplinary Authority the Learned 
Inquiry Officer m 	a most unlatable remark to the Appellant by 
uttering as follows :- 

At*gted. 	
Cont. . . . 	Page flo.! 

£dvocat 	( 	_ 



- 
	

4. 
I 

" You did wrong and I don't want to listen any word because 

your stat.Tnent is ali'eady attached with charge sheot given 

by the Office and you are simply misguiding the office" 

It should be mentioned here that when the Defence Assistance objWed 

to such remarks the Learned Inquiry Officer out right rejected his 
objections and did not listen to hear any thing from the Defence 
Assistance contending that the Defence Assistance has no right to 

say anything ind further directed him to be quite and thereafter 

the Learned Inquiry Officer left the place of inquiry Ly saying that 
the charges brought against the Appellant are correct and inspite 

of requests by the Appellant with folded hands to the Inquiry Officr 
as well as to the Presenting Officer to conduct the Inquiry but no 
Inquiry was conducted. 

That having no other alternative the Appellant an the same 

ay informed the entire facts of unfortunate acts of the Learned 
Inquiry Officer to the respected Station Director. 

(Airnexure'JJ' is the photostat copy of the letter dated 
15-9-95 which may be treated as a part of this appeal.) 

Sir, because of the illegal restrainment to the Deftnce 
Assistance in defending the interest of the Appellant the Learned' 

Inquiry Officer as well as the presenting Officer and becaue of 

use of objectionabe languages to the Defence Assistance and to the 

Appellant by the Inquiry, Officer and Presenting Officer Shri D.C. 

Dwivedi,Defence Assistance vide his letter dated 18-9-95 addrees.d 
to the Station Director, Doordarshan Kendra, Tura prayed to withdraw 

his willingness to defend under protest. 

(Annoxurs'a' is the photostat copy of the letter datd 

18 -9-95 of Shri D.C.Dwivedi, SEA which may be treated as 
a part of this appeal.) 

That thereafter without making any inquiry under the guise 
of Rule 19(6)(i)(C) 6f the Central Civil Service (Classification, 
Control and Appeal) Rules 1965  a major penalty of "Reduction to it 

lower state in the time Sclae is inflected upon the Petitioner 

Appellant vide impugned order No.7(2)/95-s/Sl'IF?2307 dated 29-9-95 
in total disregard to the mandatory provisions of the rules and ]as. 

(Annexuro'JI in the pliotoetat copy of the Impugned order 

dated 29-9-95  which may be treated a part of this appal, ) 

That being vpi vs by Ui e impugn.d order t}ie A ppftl. in ru 

Petitioner under arnongata t o following grounds prefers this appeal 
under Rule 23 of the Contra Civi Services (Classification, Control 
and Appeal) Rules 1965  rea with all other relevant provisions of 

rules and laws :- 

Cont 	. . . Page No.5 
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Aoj' Tot that the impugned order passed by the Learned Disciplinary • 	.. . 
	Authority 1s in total violation of the mandatory provisions of 

• 

	

	 Rule 14 of the Central Civil Services( Classification, Control 
and Appeèi)Rules 1965  and Article 311(2,) of the Constitution 
of India and as such it must be set aside as the impugned order 
on the face of it it is out and out illega].-psr-se 

For that the impugned order. which has been passed without any 

Inquiry as contemplated in Rule 14 of the aforesaid Rules is 
out and out in total disregard and violation of the Mandatory 

• 

	

	provisions of Rule 14 of the Central Civil Services(Claseiaifa-. 
tion, Control and Appeal) Rule 1965  and as such cannot ètand 
in the eye of law and as such the impugned order deserves to Is 
set aside. 

For that the Appellant respectfully states that on the false 
allegations that the Appellant and his Defence Assistance hurled 

accusations and filed representations against the two responib1e 
Senior Officerm appointed as Inquiry Officer and Presenting 
Officer a rnandatroy provision of Rule and law cannot be denied. 

Further more this cannot 'be a ground to dispense with the mand-
atory provisions of Inquiry and as'the Impugned order is passed 
without any inquiry it must be aet-aide •orthwith. 

For that the appellant petitioner further respectfully states 

that the provisions of Rule 19(6)(i)(C) of C.C.S(Clasaification 
Control and Appeal) Rules 1965  can only be invoked by the Di.-
ciplinary Autiority when there is an atmosphere of violence or 

of general indiecipline and insubordination prevails at the 

time of the attempt to hold the inquiry Is made and in the 

impugned order there is nothing to show as 'regards nay such 

situation and the Appellant petitioner respectfully states that 
the avchidance of inquiry is and imposing of penalty by the 

Respected Disciplinary Authority is totally arbitrary and defi-. 
nitely with ulterior motive and to cause wrongful loss and 
harresement to the Appellant and that too 'lower the prestige 
and position of the Appellant in the esteem of the society. 

For that the Appellant respectfully states that his right to 
inform the tila bias activities of the Inquiry Oficer to the 
Respected Disciplinary Authority cannot be termed as hurling 
accusation as all codes and procedur, has contemplated only fair 
trial and impartial trial and raising objection against the 
bianess of the Inquiry Officer by the Appellant cannot be 

denied. 

F. 	For that it is again mandatory provisions of law that no person 
can be coidemned unheard and the impugned order passed against 

Cont. . . . . rag. No.6 
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the Appellant without giving any scope of hearing by the Peep- 

ected Disciplinary Authority, 

Bor that the impugned order is the out come of misconception 
of law and as violative of all the principles of natural justice 

equity and good conecience and as such it must be set-aside. 

For that the allegations lev.led against the Petitioner that the 
enquiry got stalled on 15-9-95  by the Appellant and Defence 
Assistance is totally baseless and misleading. It is matter of 
records that without proudicing any witness for examination and 

to ascertain the varasity of the charges the unfortunate alleg 

ation of stall of inquiry has been brought against the Appellant 
and his Defence Assistance. 

For that the Appellant petitioner is an innocent person and he 

has not committed any offence as alleged and as such the impug-

ned order cannot stand in the eye of law and it must be setasid€ 

For that it is simply unknown to the Petitioner Itppellant how 

the respected Disciplinary Authority could presuuje that the 

Appellant is guilty on the Bole ground that the char be sheet is 
framed against the Appellant vide Office Memo dated 2-8-95 and 

the inflecting of punishment on this ground is out and out 

illegal' and not maintainable in the eye of law and as such the 

impugned svder cannot stand in the eye of law and it must be 

set-aside. 

For that the respected Station Director who has acted as a 

Disciplinary Authority in the instant case himself is in the 

footing of a witness so far the instant case is concerned and 

more particularly is an interested witness for the Disciplinary 
Authority and as such the inflecting of punsihment by such an 
interest and Pespectod person acting as Disciplinary Authority 

cannot stand in the eye of law and as such the impugned order 
it a nullity and must be sot-aside. 

In premises of the aforesaid it is humbly, prayed that 

that your kindseif may be pleased to consider this appeal and on 

careful perusal the appeal be admitted and in cons.dering the appeal 

memo alongwith the annexures the appeal be allowed and the impugned 
order be set-aside. 

Further it is humbly prayed that pending consideratlo 
of the of the appeal the operation of the impugned order be st ayed 

in the interest of justice. 

And for which act of your kindness the Petitioner 

Appellant as in duty bound shall always pray. 

Your's faithfully, 

• ti 'c\ 

,., 
	

)—"), cv__~,~\ ,, ~ I L-.> 
( Sheikh Mohammad Farooq) 

cg\tJ 
	Doordarshan endra, tmura. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH :: GUWAHATI 	
\ 	•1 

In the matter of :-

O.A.NO.77 of 1996 

Sheikh Md. Farooq 

-Vs- 

U±oñ of India and Others. 

Written Statement for and behalf of Respondent 

Nos. 1,2,3,4 and 5. 

I, P.K.Singson, Deputy Director General(NER), 

Doordarshan, R.G.Baruah Road, Guwahati-781 024 do 

hereby solemnly affirm and say as follows :- 

That I am the Deputy Director General (NER), 

Doordarshan, R.G.Baruah Road, Guwahati-24 and am acquainted 

with the facts and circumstances of the case. I have gone 	
'a 

through a copy of the application and have understood the 

contents thereof. Save and except whatever is specifically 

admitted in this written statement the other contentions and 

statement made in the application may be deemed to have been 

denied. I am authorised to file this written statement on 

behalf of the Respondents. 

That the statements made in paragraph 4.1 of the 

application are admitted. 

That with, reference to the paragraph 4.2 of the 

application the Respondents beg to state that the applicant 

was working as Upper Division Clerk at Doordarshan Kendra, 

Tura. The order of his transfer dt. 22-07-95 was received by 

t4roffice on 29-07-95. But, a decision was already taken on 

file to institute a Departmental Enquiry against the 

incumbent on 01-05-95 following a sensation created by the 

employee on 25.04.95. Therefore, the Kendra requested 

DDG(NER) to keep the transfer .order in abeyance vide our 

letter dated 01-08-95. 

Contd...Page. 2/- 
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4. 	That with reference to the paragraph 4.3 of the 

• 	 application the Respondents beg to state that the Office 

appointed n Enquiry Officer to go into finding facts on the 

drts framed, and the copy of the Order dated 24-07-95 was 

endorsed to the applicant. The charges were also framed 

taking into account the incidents from 25-04-95, and the 

sames issued to the applicant on 02-08-95 directing him to 

submit a written statement of his defence and also to state 

whether he desires to be heard in person, within 10(ten) 

days of the receipt of the Memorandum. Therefore, the 

question of penalising the applicant at that stage do not 

arise. Hence the understanding expressed in the case is 

without any base and an after-thought. So far question of 

release is concerned, the fact has been stated in para 3 

above. 

That the statement made in paragraphs 4.4 to 4.7 of 

the application are admitted. 

That with reference to the paragraphs 4.8 of the 

application the Respondents beg to state that no such list 

of witnesses by the applicant has ever been filed in the 

office. 

That the statement made in paragraphs 4.9 to 4.10 of 

the application are admitted. 

That with reference to the paragraph 4.11 of the 

appliction the Respondents beg to state that the allegation 

is not true. Both the Enquiry Officer and Presenting Officer 

are Gazetted Officers having sense of responsibility, 

decorum and office discipline. Hence, the allegations are 

insinuation against Senior Officers. The matter has been 

eiquired and reports obtained from the concerned officers. 

That with reference to the paragraph 4.12 of the 

application the Respondents beg to state that the applicant 

submitted a statement on the same day addressed to 

Respondent No.4 not to Respondent No.5, as stated. 

Contd.... page--3/- 
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10. 	
That the statement made in paragraph 4.13 of the 

licatiOn are admited. 

That with reference to the paragraph 4.14 of the 
ill.
aplicati0fl the Respondents beg to state that on the basis 

o1 by 
reports filed by the Enquiry Officer and the comments of 

tihe presenting Officer on the allegation made  the 

applicant it was considered, that it was not 

reasonable/practicable to hold the enquiry because both the 

pplicant and his defence assistant induldged in un-wanted 

rgumeflts and hurled accusations against the Enquiry & 

presenting Officers. 

Not only, that, the written statement submitted by 

the applicant in response to the Office Memorandum of 

02-08-95 was full of lies, contradictions and allegations 

againstthe Head of Office, Engineering Head and the Head 

1
Clerk and Accountant. Therefore, in accordance with existing 

CCS(CCA) Rules, 1965, the penalty, was imposed. 

1 12. 	That with reference to paragraph 4.15 of the 
application the respondents beg to state that the applicant 

was given all opportunitYi from asking him to submit written 

statement, conceding to his request for defence assistance, 

and giving an opportunity of personal hearing by the Enquiry 

Officer. But, the applicant not only non-cooperated with the 

proceedings but also, hirlal accusations against Senior and 

Responsible Officers which amount to in_subordination and 

an act of indiscipline. Therefore, the applicant violated 

all decorum and tried to stall the'enquirY. 

13. 	That with 'reference to paragraphs 4.16 and 4.17 of 

the application the respondents beg to state that the appeal 

by Sheikh Md.Farooq vide his application datd 30.11.95 

'seeking redress against the penalty awarded by the Station 

Director, Doord:arshafl kendra, Tura dt. 28.09.95 was not 

entertained by the concerned authority because the appeal 

was not routed through proper channel. When another appeal 

dt. 08.04.96 was received duly" forwarded by his controlling 
officer on 26.04.96 the concerned Dealing Assistant was 
asked to put' up the ' same in file after the then General 
Election process, where Doordarshan was very much 

involved 

Contd 
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is over as per mention made on the body of the said 

forwarding letter. Accordingly, the matter was taken up 

after the General Election was over, by asking the Station 

Director, Doordarshan Kendra, Tura to •furnish his comments 

on the representation submitted by Shri Farooq a copy of 

which is enclosed vide this office letter of even No. dt. 

13th June,1996. Meanwhile the case was filed on 24.05.96 by 

Sheikh Md. Farooq on the Hon'ble CAT, Gauhati Bench, 

Guwahati and as such there was no scope for disposal of the 

appeal as the same being subjudice in the court of the 

Hon'ble CAT, Gauhati Bench, Guwahati. 

The entire case has since been reviewed on the basis 

of comments received from Station Director, Doordarshan 

Kendra, Tura in response to the above mentioned office 

letter dt. 13-04-96 and it has been found that Sheikh 

Md.Farooq does not deserve any relief as sought by him 

considering the enormity of the problems the organisation 

has been subjected to by him as per the comments forwarded 

by the Station director, Doordarshan Kendra, Tura. 

The review has een done in consultation with the 

Central Govt. Addl, Sta -iding Counsel, CAT, Gauhati Bench, 

Guwahati. Shri Farooq hs also been intimated accordingly 

vide this office lettei of even No. dt. 17.12.96.( copy 

enclosed) 

That with refrence to paragraph 5 of the 

application, the respondnts beg to state that the applicant 

has not raised any newpoint under paras 5.1 to 5.9 under 

grounds and all the poiiits have already been replied to in 

preceding paras, no separate comments are to be given. 

That with reference to paragraphs 6 and 7 of the 

application, the respondents beg to state that in view of 

the position/facts explained in foregoing paras, the 

applicant is not entitled to any relief as sought for in the 

application and the same is liable to be dismissed with 

costs. 

17. 	That with reference to paragraphs .9 to 12 of the 

application, the Respondents beg to state that they have no 

comments being the paras formal in nature. 

Cont.... page-5/- 
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VERIFICATION 

I, P.K.Singson, Deputy Director General (NER), 

Doordarshan, R.G.Baruah Road, Guwahati-781024, do hereby 

declare that the statements made in this written statement 

are true to my knowledge arived from the records of the 

case. 

I sign this verification of this 9th day of January 

Nineteen Hundred Ninetyseven at Guwahati. 

(P.N 

Dy.Director General(I R) 

Doordarhan :: Guwahati 
Uy Dtreçq. reeri, 

1PC (' ET 
Guwabatj_24 

I 



(T - H) 

STEP BY STEP ACCOUNT OF THE CASE. 	 i- 
(1) 

- 	 - 

DDIK: Tura vide its Office Order No. TUI\/2 
(13)/94....95/S dated 20.04.95, issUed 

assignments to the Ministerial Staff asking 
all incumbents to complete documeritations 
of their existing as.lgrnnonts for handing1 

taking over on 25.4.96. 

( Copy of Order s Annexture 

The Asstt. Stn. Engineer & Head of Engg. 

submitted a note that Shri Farooq informed 

him over phone from some unknown place to 

intimate his family about his well being. 

Shri Farooq again phoned that he had been 

released & reaching Office as soon as city 
Bus Service resumes. 

( Copy of note : Annexture—Il ) 

Shri S. M. Farooq, UDC was accornpained by 

the ASE to the Office room of Station Diredtor 

at 11.15 A.M on 25.04.95 to narrate the case 

of his abduction. The Station Director invited 

the Head Clerk and Accountant to listen along 

and to decide appropriate action. 

Shri Faroqq, in the presence of ASE, Head 

Clerk and Accountant, narrated his plight 

and predicaments of abduction in the night 

of 21.04.95. Shri Farooq, was asked to give 
the entire account in writing, So that the 

Office would take up the matter with Police 

Authorities. But,Shri Farooqapprehending 

danger to his family. 

Further, he stated that the watch and Ward 

Staff were not present near the Main Gate 

when he was escorted out of the Gate by the 
un—known abductors to a waiting Jeep out—side. 

It was checked and found that the Watch and 

Ward Staff were verymuch in their place of 

duty. 

 

 

[ eoiineci to give 
any written state-
me nt 

(4) 	Since Shri Farooq, Store—Keeper, didnot give 

anything in writing, the gist of his narration 

was prepared and the members present during 

his Statement endorsed the contents of the 

gist. 

( Copy of gist 	Annexture - III ) 

Condt.......P/2. 
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On 26.04.95, ASE informed to Station Director, 

• 	 that Shri Farooq, UDC wants to confess the 

actual happedings of 24.04.95. The Station 
Director, invited the ASE, Head Clerk and 

Accountant to his room, to listen to the 

Statement of Shri Farooq. It was felt necessary 
to record his revised Statement made by Shri 
Farooq in a Cassette Recorder. The summary of 

the revised Statement was also endorsed by the 

ASE., Head Clerk and Accountant, who were present 

during both the Statements. 

( Copy of sununary of Ilevised Statement 	- 

Annex lure - IV ) 

( The Cassette in which the llevised Statement 

• 	 is also available for iay-back, If desired.) 

The Mmninistrative Association of. 1313K. convened 

an emergent Meeting of the Association on and 

submitted an application to the Station Director 
to, enquire into the matter and to take safety 

me a sur? S 

( Copies of Proceedings i Annexture - V a,b&c) 

Both his Statements were examined and it was 

found that the narrations are un-thinkable in 

terms of situation, timing and plausibilitles 

and inconsistent. Further, the statement of 

Shri Farooq, created a sensation and panic in 

the Office, disturbing the peace in Office. 

Therefore, a Memorandum was Issued vido No. 

TtJA/7(2)/95-S/(SMF) dated 27.04.95, asking his 
explanation as to why disciplinary action shall 

not be initiated against him for concocting 

such story and creating panic. 

( Copy of 	morandum: Annexture - VI ) 

Shri Farooq, in response to the Memorandum, 

submitted an application ( dated 30.04.95/ 

01.05.95 ) on 01.05.95, which explained nothing 
except admitting his confession on 26.04.95 as 

true without any reference to the incidents and 

his statement of 25.04.95. 

( Copy of Application : Annexture - VII ) 

The Head Clerk vide noting page 10/11 in File 
No. TUW7(2)/95-S/(S) dated 01.05.95 put up 

the case and suggested initiating a departmental 

enquiry as per CCS ( Conduct ) Rules. It was 

noted that the explanation submited by Shri 
Farooq, was not found convincing and satisfactory.  

It was ordered on file that a Departmental 

enquiry be made. 
( Copy of,  nolinqs 	Annex turo-VIJ ) 

Condt ........... 
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(10) 	The Station Wrector was pre-occupied with 

revision of Programme activities, Zonal 

Co-Ordination Meeting in the month of May'95. 

The handing over of Engineering Stores and 

Physical Verification of Stores were prolonged 
by Shri Farooq upto 03rd July 1 95 - stretching 
two months beyond the stipula ted cia to. 
The Asstt. Station Engineer, suddenly left the 

Station on leave on 05.07.95, followed by the 

hospitalisation of the Station Director, 

Shri Farooq, too left Station on Casual Leave 

and compensatory off till 16th July 1 95. 
Therefore, the process of departmental enquiry 

. 

	 got delayed. 

The file on the enquiry was put up by Head 

Clerk and SAD on 18.07.95, suggesting 

appointment of an Inquiry Officer. 

(ii) 	It was decided to appoint the only available 

Group 'A' Officer, Shri fl. S. FZotwal, Assistant 
Station Director of the Koi1dra as Inquiry 

Officer. This was decided on 113.07.95. The 

Order was issued on 24.07.95. ( File No s 7(2)/ 

95-S(SMF) Note page 11/12 ). 

Simultaneously, as per noting on Page-13/14 

charge Sheet with annextures were put-up for 
apprdval alongwith proposal to appointment of 

a presenting Officer between - 28.07.95 and 

05.08.95 and the same were issued on 02.08.95 

and 05.08.95 respectively. 

( Please refer notings : Annexture - VIII ) 

( Copy of Charge Sheet and Orders : 

Annexture : IX , X & XI ). 

The transfer Order of Shri S. M. Farooq, UDC, 

in the s nine capacity vido DLX( NE) Dorrdar shan s 

Order No : DDG(NE11)/LJL)/14(6)95-SlI 	dated 

22.07.95 was received by this Office on 29.07.95. 

( Annexture : XII ) 

This Office, vide Fax Message No: 14(6)95-S 

dated 01.08.95 informed the DDG(NER) Doordarshan 

that a Departmental enquire was under process 

and the transfer Order may be kept in abeyance 

till enquiry is completed. 

( Copy of letter : Annexture - XIII ) 
DDG(NE) Doordarshafl, vide his letter No j DDG 

(NER)/DD/14(6)/95-S 11  dated 16.08.05 advised 

the Kendra to expedite the case. 

( Copy of letter : Annxture - XIV ) 

Condt. . . . . . . . . . . .P/4. 
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(15) Shri. S. M. Farcoq, UDC, 	In response to the 
Memorandum and Chartesheet dated 02.0895 
submitted a written statement on 1 4.08.95, 
denying all eharges and refuting the contents 

of his Statements made on 25.04.95 	and 
2 . 04.95. He even refuted that none were 
present during his statement and alleged that 
the ASE djdot take any step -t* resouc him 
contradicting his own statements made earlier. 

(Copy of Statement 	Annexture - XV ) 
(l) This Office, 	forwarded a eopy of the statement 

made by Shri Faroeq, to the ASS on leave to 

Hyderabad, seeking his comments on the denials 
and allegations made by Shri Farooq. 

( Copy of letter 	Annexture - Xvi ) 
 In the mean time, Shri Farooq, was summoned 

by the Inquiry Officer an 11.09.95 forthe 

Inquiry on 15.09.95. 
(Copy of Summon : Annexture : XVII ) 

 The comments of ASE on leave, in response to 
this Office letter dated 25.08.95, was received 

by the Office on 12.09.95.  The comments of 
ASE proved that Shri Farooq, has taken recourse 

to false-hood and implicating the ASE. 

( Copy of Comments : Annexture - XVIII ) 

 The Inquiry was held on 15.09.95 In the Office 
where Shri Farooq, UDC and his defence 

assistane made noisy scene, and did net allow 

the InquIry Officer to preceed with the case, 

as reported by the presenting Officer and 

Inquiry Officer. 

( Copy of Report : Annexture - XIX & XX ) 
 On the same day i.e. 15.09.95, Shri Faro.q, 

UDC, in his application alleged against the 

Inquiry Officer, stating that the Inquiry 

Officer ued 	'Obn.xeous words'. 

( Copy of applicatIon : Annexture - XXI ) 

The comments of the presenting Officer was 

sought, and the presenting Officer stated in 

his note dated 18.0995 that both Shri Farooq 

and his defence assistant tried t6 interrupt 

the proceeding and ceuldnot be prevailed upon 

to ce-operate. 
( Copy'of note : Annexture - XXII ) 

The defence assistant In an application dated 

18.09.95 intended to withdraw as Defence 

Assistant alleging that the Inquiry, Officer 

used 'Obnoxious & un-parliamentary workds. 

( Copy of letter 	Annexture - XXIII ) 

Codt. . . . . . . . . . . F/5. 
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(23) 	Reviewing all the papers relatin to the 

Inquiry held on 15.09.95 where two Senior 

Offloers were found to have been falsely 
implicated by Shrj Fare e q and his defence 
assistant and the attempt to •bstruot the 
prooeedtngs, as put up in File No. 7(2)1 
95—S(SMF) on Note—page 16,17,18, & 19, by 
Head Clerk and Senior Adijnjstratjve 

Officer, a tIaj.r penalty if reduotion to 
a lower stage in the time—Scale of Pay as 
per CCS(CC/t) Rules 1965 was pr.posel 
( Please refer to Anriexture - VILE ) 

The Order if Penalty was issued in 28.09.95. 
( Copy of Order : Arinexture - XXiV ) 

Shri S. M. Fareoq, UDC, was relieved of 

his duties at this Fendra on 3 1 . 1 0.1995, 
with Instruetion to report for duty at 
DDIIC, Itanaar. 

( Copy of Order : Annexture - XXV ) 

ooOos_____ 
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Oovertnenb of. India 

Doordarshan Ket)dra Tura 791r  001 

)/9/i 95/ii// 	, Ii I d Itu 	LIi 201 Ii Apr It '95 

.. 	 OFFICE ORDER 
a" 

The following assignments are hereby ordered in 
'ui:. LRttisterial St;afI worhing ' at thi.'. 1(enr1'aYwi'Ui effect 

¶,) 410J.I.J tir hr orci s 

asslgtiiien1s are nn L exli Ui >11 VP a ti i any o lhr'r 
ft om time to 1iifl In e!gencieS of ser vice 

iJ tended ko 	Al relevant fils,' dricunlents should 

Ue 	 .. 

Pending works, if any, , shall' be reported to 11ead 
Cierl(/' Accountant / Sr. Administra'tiVe Off icer'.by 2/4.O.95 

I  'U , 	I Pin' I )tt'T flP( 01 I(U 7  siCt ion 

'' L Wi S11th13 LIJC SLCi'10NtJDbRj!jL... UE't'UIiSi0L! OCJILAIJ Cf LRI 

	

0. Shri bamsuddi n A1,l UtC 	
I 

uperv1S1ofl of 1Uroup IDt S1a11 iticluling leave cases 
• . , 	ro"keewatct1d1er Office block,' .Trans,nitter, 'Studio,' ENG, Tech- 

''' n:LcaI.'&reas, tc"aud"sh8l! .ensure ;c,le1nhinFSS of 'the above pre- 
'tuseAnv d nge/repair/ldSS to,.Il.be reported to the 
Sec'tloxi lIed 'foP necessary'adtOfl.'. Miintenan.Oe of priority 

of Situ t'and on-shi.ft ersonne seartely and 'allotment 
c''r,denti1. ncco,rirnodatioflo . Atteriding to. Eledtricity, water 

eiiuIgell, 

 

	

110i:tdy; 	U.s t e to. , 	.', .• 	' 	, 	'.: '', 	:" 	. . 	
'•" 

	

92. 	Id .1 	'lw.  
Pncrni LtrnL, V r ifi.cil Ion of clircLçr & npcedenL3, 

indical examination, postiflg/traP5fen/Pro!nbob0fz ':trainitig nd 
all other allied service. nia ttrs of Gazetted & ,i1on_Gazetted 
;oerS.., Pensipfl & Gr.tuity, "Welfare actiVitieS, Delegation 
pffi  

\"of Ppyr, ' 'mairtetflC 0  of" 	
correspondence incumbenOY' register, '  

'icg. t(1(1ltlOfl3I 1)O5t', 
p' ltmotiL (WPlUon eLe. 

	

0) 	jUCazariLUUC 

ll leave cases of Gazetted and Non-gazetted Officers, 

mainttefliflce of personal files, service bookS and leave accounts. 
casual leave account, compensatorY oils etc. 

Peoartiientl Fcamti0nS, .Confidntl reports of all staff, 
probatioflat'Y period, confitina'tion and EB crossings etc.' 

O'Is 

All 	s l;t , lfleI1L/t 	Ij1l) 	rn,1' l: tii 	'to A1i1 .n:i,st:r'i VP 

se Lion. ptoCr"i ng oC 
 

	

Upii1 of' abb' 	ted 'teiegt'Pl1i.0 	tresS and post hoK P1:0. 

	

St)ior;Y y 'l:Ust ' C all staff, 
COLJ,?1Ie' I; 	 d staff, purchase 

of booiS &'pr' ,dicalS, payment t Ar d Guards, Liveries of i.' 

roup 	& I.' .. I 	 '.  

•. 2 

11 

a- 
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05.Jim a s '  
• 	 .• 	

( nero I y piti, i: i:ting and •i ny o Lhrr 1.mporta nt 
nature of works assigned to l'i,n by I1rad Clerk & Accountant from 
time toimeb Requisitioning and up-keep of 'Se'vice postage 

• stamps, purchase/maintenance/hire of furnitures, fittings, equip-
rnents, Indexing, weedIng and. destruction' of old records etc. 

Shr 	 J r ..  

Will look 3fter the duLles & responsJbjjjs 
• 	 0 	' 0f,ftar)S pOrt Drivers i  preparation of "di'ty- charts, putchase of POL. iLems, 'spore parts, tyres, i;ubs, 

battery. etc4' Attending to repairs/ma1)t;e-y1cp. (if Motor vehicles, 
mainterianOc 'of car/petrol log books, histo'y sheets of t3'res, 
batteries etd .urder the supervision of SA0/1C/ACCTT.. 

 

• 	:' 	 •' 	To attend to Admjnjstr:'tjv. matters of Sttjon 
Director, Diary/Despatch, routine typingworks, filings etch 

ACCOUrSSECTI0 UJR :TI
1 E .  SUPERVISION OF AccourAMr • 

 
.77 

To'assistthe'Accountantjn the preparation of 
RE/13E' Proforma Account, Book debits,Audit objections, main- 

•,',tenance f appropriation registers, reconciliation •bf expendi- 
ttire etc. TE(Tour/Transfer)i bills! LTC/Med,jcai bills, monthly, 

• ." "' q.artnrly,' atinuol. . state,nr?nta, .tnc rjriio Thx/ Prof sn.l.o nal. Tox etc. 

ihri $wLo:thI.:.;IJ)C 	.' 	• 

• 	• To attend to Increments, prpara Lion of firm bi 
Salary bill, PP & .SS bills Festtval/Cycle/Scooier/iBA advand 

• 	: 'maintenance 	15yTh, register etci-..' •. •. 

• 	
.., ': 	 •• 	 , 	 ,'•' 	 a, 	 ,,' 	 - 

PreparaUon of Sliry/01A biJ, CCA, HRA, St)P 
SCA, General Provident Fundxsubscriptions7icoveries, GPF odvE 
CGEGIPLI Ijãt of Last Pay certificates.andny othr 

• 	works/correspondence relating to pay& allownces. - 

__ 	 -• 

• 	. 	Shall act as'Csshier, maintenance of Cash boc 
relevant registers & files, upkeep and safe custody of voucht 
tiia in teriance of linpres t flCCOun ts , firms pyineri ts , artist; paym-
e tc. 

05. 	Shr'i P. Itukayastha, LDC 

Purchase & issue- of StatOnary articles, p, 
form and registers, consumable stores' etc. and maintenance 
relevant registers and files, Hospitality expenses, Iclentit 
cards, typings , filings p'rtaining to Accounts section and • • 
	other works assigned by the Accountant/.1  'i' Cl2rc':tin 

time., 	. 

S 



'I 

• 	

S 

—3-- 

: 

Shall act.as  Store-keeper and will be responsible for 
ptir'chase & issue 'cii varioug Engineering stores, maintenance and 
upkeep of Machinery & Equiprnents,.placLng indenis with suppiiers/ 
man'. 'oturers, iiiaintenanCe of stores ledger, SRBs, SiBs and other 
re:ftmii L i':1s rs and files etc. 

u n 

To n t1;etii Lo rouI;:i.nr 	id,ri:i.nir; I;r' L.i.ve work Of 
S L• Lion Engineer/S Un ion EtiI.iieer • iil to ri ;nisU ' Ithr S Uorn çkeePcir 
as ai when required. typings, filings etc. 

All the incwnbenbs shall keep In readiness the F.iis, 
Ilegt.sUeis and others recdrcls in their possession in neat nd tidy 
condiUion before •25. 1..95 and shall' Handover/takeover the records 
poPtain.Lng to their asignnients oil 25..95(A/ 1 )0 

tecessary handing over! taking ov'.'r notes shall be 
prepared- in triplicate and shall be signed by the charge reiinqui - 

shing/assuluing off iclaiS accordinglya 	 . 

( }l.Fhchid ) 
Sr. Ahni ni Lr'a Live O1 icer 

let' •'L Li )l1 I)ir'eetor ,  

0 
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- AUDUCi'ioIJ O 	1IIt! S • II. 1ARoU, !JUC, 	
i 	- (As narrated by Shri St'1.Farooq, Store keener in the presence e 	of Shri P,lJma Reddy, ASE; Shrj K.Sasidhnrin, Head Clerk and 	 ) Sh,j D, C, Shrii'ma, Accountn n L on 25, 95 at 11 . 1 5 Alt) 	
/ ç/ 

lndjcterit on 26, 04,95 (with cross notes): 

010 Shri Frooq closed Engineering stores at 7,40 P1-I and came 

out of Office premises, Two unidentified hefty persons 
S Landin' !imr the Iiagpos t in Office Campus accos ted him 

and escorted him to main road, through the main gate of 

DDK, Tura to a waiting jeep, with another 3 persons in ltd 

When asked, whether there was any Security Guard or Armed 

Guard at the main gate, at the time of his being taken by 

the two unidentified persons; Shri Farooq, stated that; 

the gate was found, unmanned at that time ( which was 

subsequently found not to he true). 

02, Shni Faroon was forcedinto the jeep; and was taken to the 

nearby DaIopgre play—ground and was asked questions about 

complaints allegedly made by him against Station Director0 

Shri Farooq pleaded innocence. Then, he was again forced 

into the jeep and taken to the lane leading to Tetengkhol, 

at the junction near Circuit house, On the way Shri F'aroq 

noticed 1)DK Je'ep returning after droDping local transmi-

ssion shift staff at Public Health Engineering Office near 

Araimile0 His mouth was cupped by his aft abductors by hand 

when he tried to beckon the driver0 

Shri Farooq was aSke(1 to sign a blank paper at 

that point, which he refused to do. Then he was blind 

folded, and taken to an unknown destina tion. (At that point 

Shri Farooq, noticed IJDK Car passing after dropping ASD 

at Bus Stand). 

03 	Shri Farooq, felt that the Jeep crossed a bridge like that 

before Rongkhon0 

06. Sun Varooq was kept captive in a dimly lit room with a 

red colour telephone. The abductors naked Shri Farooq 

to telephone to the Residence of Assistant Station Engineer 

and specifically asked not to ring to Station Director t  s 

residence, to inform that he is safe with friends. 

(Shri P.Uma Reddy, ASE informed the SD at around 10,40 P11 

on 24,06.95 that Shri Farooq, as told by him, was chased 

by three unknown persons and is taking refuge in a friend' s 

house in the night)0. 

,., 2 • 

0 

a 



• 	05,, Shrj Farooq, found all the five persons enjoying drins 
and taking the chance again telephoned to ASE's residenL 
at 11.30 P14 that 5 persons are holding him in cativity,, 
(At this point, when asked, why he did not inform SD, 

he stated that he was terrified and one person was watc)lthg 

him,, But ASE said that when he asked whether to inform SD, 
Shri Farooq, clidnot wan - I: So), 

06,, Shri Farooq was releasedi by his abduc tors early in the 
morning of 25-04-95 in the same jeep at a point near 
Don Bosco School. From there, Shri Farooq came walking 

to Chandmari and telephoned to ASE from a lady's house 
at 6,,30  All  on 25.01,,95 that he has been released and as 
soon as he gets City Bus, he will report,, Shri Farooq 

did not identify the lady or the house from which he 
telephoned in the morning to ASE,, On being asked why 

he did not telephone to SD at that point, he avoided to 
reply0 

07 Shri Farooq was asked to give the happenings in writing, 

so that proper investigation could be made, as this is a 

very serious spatter in the history of Tura in general and 
DDK, Tura in particular. 

Shri laroo(I declined -to give any writter statement. 

(. 
N.. 

. 	- ( 	• i. 
( 13.K.MOIIANTY-y J1tr' 
TATIN DIRECTOR 

Statement & Cross notes made in our presence 

 
P.Uma Redciy, Assistat Station ngineer ) 

 
fIJ,,(-.Shariii, Accountant ) 

 
( K. Sazi(thiran, tiead (JTrk ) 



Rnvised s t tornent of Shr.j S. I'l'arooq on 	01,95 at 11,50 All 
in the presence of AsisLant Station Engineer, Head Clerk and 
Accountant regarding incident on 24.,04.95, 

While Shiri Farooq was contacting fo' delivery of Fire 

Fighting Equipnents over phome from ASEt  s residence, his wife 

came & reported that l'lrsJohnson is up-against her with a stick 

threatening to beat her up. Shri S,K.Simitmn, AE who was presont 

there asked bim •to report to the Station Director, but he dccli-

tied to re por L a nl 	:1 Id I;tt:1 1; lie will, riot: re turn to qua r t:ers 

Shri Farooq then left ASE's quarter and went to 

Office and telephoned SD regarding t1rs.Johnson's threat.. From 

Office, he went to AIR Colony to report to the head Clerk about 

this who advised him to report the matter to SD and not to him. 

Shri Farooq then left AIR Colony and went towards a tea stall on 

Wh''n hi' 	: 	mmvi I. n ('a I:'' of Al U, lic found two 

jreroImn foilow.h,iig him flhid aI(1tI( h.ti 	tO 	l:rip 	A: , ho 	in 

tension, ho ran townrl.s press quarters. Finning four persons 

following him, he ran towards PUE Office, when he sa', DUK Jeep 

crossing him, Shri Farooq reached near the Kendriya Vidyalayn 

and requested a Teacher 'to use the Telephone, The teacher said 

as the rooms were closed, he better go to Principal's residence 

for telephone. 

Shri Farooq did not enter Principal's residence as 

there was a dog. lie then approached a lady staying behind prin-

cipal' s residence from where he made a telepho!1e call to Prridip 

Elec'triCalS at 8,30 PM reaues'ting him to send a vehicle, 

lie then sat near a small 3hop for an hour or so, when 

he saw 'the car of Pradip Elec'tricals passed. Again he found 'the 

four persons appear and in panic he took to his heels behind 

Kendniyrl h1idyfli:ya and reached Civil hlopit3l - where he spent 

the whole nigh I: a rj  madC all the tnleplmflC en l,ls, as stated on 

25,04.95 •to ASE' S residence(nO change in contents), 

In the morning of 25,0 1 .95 after the last call at 

6.30 
 AM to ASE, he took a city bus and went to\Tura Bazar0 He 

came to Office at 9.30 All. 

( D,K.t1OhlAlFr'I  

kT 

Sl'Al'T (MI i)TTv'rj'oIl 

-V 

4 
sasi,7 

Go 
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ANivxuiE) 

Q 

:1en 
F) n1r.itThn 

1 

An em'.rcnnt eetin Of the All Ind.ix Radio 	and 

Door'chn n itIn,iri:istrntive Stall Associction Doordarnn 

ii 	1 ni.L 	hflJ.d J.ri th(? ACOOIJ.Ot 	nC)  

eoU. on on 06 , W 0 5 at 1, 30 NO to clicu 	oboui: the :i.nr1 

regard 1.ii: i.:he flb(1ikOti.on ol 	lL'1. 	.M.lOro 0(1 U1)C/ store 

on the ii 1hi: f 2 1 i 11.95 at: 7.40 P.N. by SOIfl Un. IeItH 

11c'i pe.C:3otii] .r)w the 0.C.CiCf co;nj.lex. 

Ilombers 1)cnt oxpt'ec•d deep concern over this 

incident and uii niiously adopted. the resqiution to rcquert 

1;he Stcitjoi, D*rector, Doorc)rzhnn Kendrn ' Tur:i to tce 

immediate ppeo nate action in this regard. If oecd be 

lii? may p:I.eso be given protection0 

Yours fatthlully 

Datod  •,  
U3•' SCF1I'AR 

P 	Pi] :i;) 	 JU)AA 	DDK 	TUPi 
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(JDV tnnr ni tr \ t>. 
P00 LP.\U' l\I.! K::UI)RA : 	'ffl:  J 

	

fl tryi Tttr 	27t!.t Ar1'95. 

1'.1'?1 TU)TC1 	 4" 

On 2sh frri 1 9!) rt nroun'I  
T1T',) (, ./P 	;cL'c' 	c"pcir, 1tOl'1I?1 t( 	Y't'J tit'i 	t' 	Ion lirtpicor 
OV't'E' 70'flO VvOc I v.- !'Ld ta?t."n t'Oft'(? 	C fl 1t'1ciP fl 1V)U!1O nftr 

T)3fl3 (frUC1 by thr(ry 	fl')ttI j)OI3"Ii. 	r'.tn ;hri r',r.y,q,' t'21C" 

t1DrV,'1 to .4 7 . , nt 	 11. 15 r.Oil tt)o r3 rVin lriy, ttrit hn hM1 

bs?'i n(i"r Ce'! 'tt'ii.1, by £lve 'n'nrrn nOrluc t.orn n t rn unknon 

1? 1. Ce froi ighne he rv'ul(r,  t)"y r ':Lt:r c oll urylor 	xe't. 

.iIui iv:' 	: 1. f • 01 	 . 	, 	i'• 1. F: -. oq , t:?i1i p'mriPi tO 

t 	 1;., Y) .1 	
, 	 !Tv' t h 	y1(t l•,'1 r''1.rry I 	ty hl.r; 	lt 

o"n x' fl9 	 e.1.t',t 	oirt 	'on 

7. 	'j ;:',,,, 	thcn 1?:'I:o(i !1t! 	!._! 	r\ 	li,fc't ')1) 	P':"•i  

civ 	ro'i 7,t'l 	1. 	t,1 2's. /.)5 to 1*!in ,xit'ni.ti 	of 75. I,95, In .'i 

f''r1?iit;! 	A!.. , 1! ~ "iI C3,c?rI 	A'.'I.fltflt lu th 	OtiiC1 (it' tha 

Uflr3rl.ifltci r: 11 .3O /\. . c 	25.'.?5 r)IV1 dc1flT ',r) 	 r 

it;c''1 3t:t.:(,'.it, r.!L , rT1.in 1 	t ''9 	 ,(I'Y 

i) 

for n  

0 4.rcc tot' 0xi1 

hapcI:1i 13, 

 

zv . 	F 11.1 11 11, 1i 	lTr'i',1. C'- r'r. nrl 

) 

( k f 	S. 	Acr)I tntat1t 	lar!:i b;oI tT ,i 	i:te 	Ck ot; • 

'.ioi 	;ri fl'!Jon 	n:i 	'i,-'i t':•'rtic '!r' 	:n': 

Iii pttiI.0 t)(itn( t'r11. iot b 	the c!i"r. fl(",  

Cii't1 I1oop1i;'1. 1, tho :1o10 ni't nn1 nado all tha co1ii froi 

hr1 T"r"rr, :lun 'iV 	Trr'. 'ii:tr.' 	'riyi (iv1]. 7bo'pitn1 rn'I 

ro b.tr!rc1 tn fl Fro it 9 .O A • . on 25 	95 

All 	'i1;' 	f-:1t-ir:Tt/n'i't'1 .:'n' rr11  fi T •': j,ic1'l! ttnQ 

aIi'l 

j tikoit i'ifl 0: , fn' 1, 11111 h"r 	... ry i,.tivsit I 'a 1:5on!) 	'fl 

j91i'C'itr' 	r't. 

t t'uch, 
 

'ink ti 	1 1 1 	ii" 
i o n 

(1" 	 ' r 

Cr,nl S. , ., 	• 
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'3 (c''ty 	.rht) Ito.!r o5 	ir 	 1r I 	 T 	 i 

!C:V;?PO  

lilr,i 	for C? 	rt 	11.•? 	rti prO1(1jfl' Pt0a 

( T1 	• 	TAtJT( ) 
ItTTfl!T nin:rn 

Tq 

So u 
Uo!eefrLV.'! 

CDr.riru1 Jt1'2t 	
/ 

/ 

Copr t : 

	

(1 ) 	 ;i!:ion !i 	rnr(l ) 	rii'r'p 	spit 

Tura * 

	

() 	Lcj'.ty I !jj iç 
Pc 1•  :1. 

	

(5) 	 P 	rr 	 ( r1• 	) • i-' 

	

(t) 	CILIOf 	 (c.), 	'"I, C!1rl,tU., 

/ 	) 	lini?; : 	&1Yr. DADA , I)t' 1 	r"' i 1ir 

IT/Vi Ik'VI I 
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4 	
for major Penalties. 	

' (Rule 14 of CCS(CCA) Rules  

Mo. 7(2)195—S (s11F)/2 

Government of India, 
Minis try of Informatlo11 & Broadcasting 
IJoorciarshan Rendra, Tura. 

? . tiil .  

Ll 

The undersigned proposes to hold an inquiry against 
Shri S. M. Farooq, U.D.C., under Rule 14 of the Central Civil 
Services (Classification Conro1 & Appeal) Rules 1965. The 

substa,ce of the imputations of rbiScoflduCt or mlsbehvjo' in 

respect of which the inquiry is proposed to be held is set out 
in the enclosed 5tlte,ne,1t of articles of charge (Annex ure  
A Statement of the imputations of misconduct or misbehaviour 
in support of e:ch nrtjclo of 

ch-'Itllc 11 enclosed (Annexure—li). 
A list of documents by which, nrid a list of witnesses by whom, 

the articles of charge are proposed to be sustained are also 
enclosed (Ainiexure—Ili & Iv). 

2.. 	ShrI S. H. E:.00(1 is rijrectod to submit within 10 days 
of the receipt of this rnemoratidumn n written statement of his 
defence and also to st -tte whether lie desires to be heard in 
person, 

lie is informed that an inquiry will be held only in 

respect of those articles of charge as are not admitted. I-he 

should, therefore, specifically admit or deny each: article of 

chérge. 

4. 	Shri S. M. F'arooq is further informed that if he does 
not subm.1.t his written stntement of iefence on or before the 

(hi to spci.1 led tn pa ro 2 above, or (ionS tin I lippoar In • ) Ot'f1OtI 

before the inquir.iig authority or otherwise fails or refuses 

to comply with the provisions of Rule hi of the CCS(CCA) Rules, 

1965, or the orders/directions issued in pursuance of the said 

rule, the inquiring authority may hold time inquiry against him ax ,  

.ex—pfirte.. 

contd. .2/- 

AN 

n 

£1 

V 	 V 	 VV 	

- 	
t 



4 2 - 

5 	Atte,ijori of Shri S. it. rarooq is invited to Huie 20 of the Central Civil Services (Conduct) Rules, 1964'

J~kattemPt 
 under which no Government Servant shall bring or 

to bring any Political or OUtS1d  be 	 i1ueflce to 
ar upon nny 3uper'jor authority to further,his interest 

in respect of matters 
Pertaining to his service under 

the Government. If any 
representation is received on 

his behalf from another person in respect of any matter 
dealt Within 

these proceedjs it will be presumed that 
Shri S. ti. Farooq is aware o cD  Such a representation and 
that it has been made at his 

insta nce and action will be taken jfr.jjllrthim for viola t ion of Rule 20 of the CCS (CO1idUt) Rule5, 1964. 

6, 	
The receipt of the Memoranduln may be acknowleilged 

( t. ilh\f. 
6' 	

STATI01ij1 

S 	1 'rnoq, tJ.r).r., 
, Tura . 

- 	 Copy to - 

Shrj R. S. ICotowal, Inquiry Officer, DDK, itra. 

The Presenting Officer, DDK, Tura.M,i4. 



XUIj_I 

Statement of articles of charge framed against 	3 Shri S. H. farooq, U.D.c. 

Article 	I.  

Tim I lime said Si,i'.f, S. H. 1'az'00q whi.] e flillctJoIll . 1 IR  mi tJI)l 	R'i.r) 	j'Jtig Uu, imrjd Aprtl, J993 to June, 
19,95 disobeyed.tlme office orders. 

Article - II 

That during the aforesaid period and while 

functioning in the aforesaid office, the said Shri S. ii. 
Fnrooq "indulged in gross irregularity and negligence in 

the discharge of official duties with a dishonest motive". 

Article - Ill 

That during the aforesaid period.and while 

functioning in the aforesjd office, the said Shrj S. ii. 
Farooq "breacIed the Security measures of the Vital 

Central Coverurnent institution and thus implicated the 

watch and ward oficja1s on duty o' that days in the 
concocted abduction CUSO " O  

A11I1IXIJRE - II 

Article 	i 

Shri S. N. Farooq, IJDC(Store Kkeper) was asked 

•to hatidover clmarp,e of the Engineering Stkros vide office 
Order No. TIJA/2(13)/95-s dntcd 20 .I4.95 to\tiie deSignated 
person by 26.14.95 Shri SJ H. Earooq did spot handover 
charge of the Engineering Stores by that secified date 
on one prett or the other. 

Article - II 

Shri S. 14. Farooq didnot keep the EngIneering 

Stores records (Viz. Store fleceived Books, StorIssue 

Books, Store Ledgers, Defective Store Ledger, Register 

of Empties etc.) in r1iness and did not submit those 

records to the Accounts Section from time to time as 

laid down in the Doordarshan lianual which is gross 
irregularity ar id neglietmce in time discharge of his 
official duties with a dIshonest motive. 

Article - Hi 

contd, . 

r 	- 	- 



2 
£ Artic le 	j•  4 

Shrj S. 14. Farooq Concocted abduction Case of himself 

on the night of 24th April, 1995 and stayed atay from the 

residential accommodatioti allotted to him in the Doordarshan 

Colony in an deljbez.ate attempt to subtantla1e his abduction 
case, 

The atteriip€ was il Conceived and pre-planned with the 
of tarnjsIjn1, the image of the head of Office 	cuin - 

Controliiiig Officer and others. 

List of docuijietits by which the articles of charge 

framed against Shri S. 14 E'arooq, IJDC (Store Keeper) are 
proposed to be Sustained. 

1 . 

Sta tement of Shrj. S. H. rarooq, UDC dated 26,14,95 

and revised statement dated 26,14,95 (as narrated 
by him) re' P'Irdinn,  his purported abduction to the 

following pfficials of Doorciarshian Icendra, Tura:- 

hri/fl. K. Ilohianty, Station Director, 

Shtrj P. Uma Ieddy, Assistant Station Engineer, 
Sh4 D. C. Sarma, Accountant, 

Shri K. Sasidharan, head Clerk. 

His coihfessiofl statement dated 1.5,95, 
Officej Order dated 20.1.95 reg. allocation of duties. 

/ 	
ANNCXUR -IV 

Lis of Witnesses by whom the articles of charge 

framed agaitj Shri S. TI. Farooq, tJDC(sh() are proposed to 
be sustainejl 

If' Shrj N. C. Koch, Security Guard on duty on that 
/ day and time, 

/2. Shri flinjjt tiarak, Armed Guard of Fleghalaya State 

/ 	police on duty on that day and time, 

1 
I! 

A 
\ • j 

3 
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*q, f ,vi.11tl:ii.rfT or 	rU) IA 
uOOIUJM)1t1I r.EIIflICA 	z 	TthtA 

No. 	 n 	 Doted 1 24-7-95 

() 	It 	I) 	13 	It 

ni.itt AS inquiry under Itui I ,  of the Cantral Civil 

S'Vjcc (Ciosaiuicition, Cohtrol and Appeal) 1lu1e, 1965, 

is being held against Shri 5.11. roroeq, U.D.C. of th.c 

Iundrn. 

attjl) vIIi'.Itr. A 	,%ip1vtt1:iVI' 	 th't iri 	nittrI.rg 

no titan ty silojild be tt o In tud to tqu tn I u to the c1u rgc s 

framed againat the said Shri S.M. Forooll. U.D.C. 

tO( TiiEfilLFORt, the uudersined, in xercie of the 

poiers conferred by Sub—Rule (2) of the onid rule, hereby 

a1point9 Shri R.S. itotel, Azjstt. Station ')I.rector an the 

Inquiring Authority to inquire Into the caares framed 

againat the said Sitri S.M. Fnrooq, U.C.C. 

K. t.IOIIA.fi ["1) 
Sf411011 DII tTC'I_ 

ç. ? 

Copy to t 

i1xi It. 3.  'o t,i, .. s.o. DD, Turn. 

Shni 5.11. Farooi, U.D.C. DDK, Tura. 

L 

ri• 



/ 	 L 	; 

I 	 IsrN!)j FORM OP 1 IH Otw 	H I..T1r'c 10 1 Ir oi 	
oI:FlCf,, ( I%i1jj. — 14 () (c) 

of 1 11d1) 
of '.1' 1'. 

O0or(i;fj1. 	Kondra lurzj-.l 

luru, tho 5th Aug.'95 

WJUi 

(IflIE 	
an inquiry undor hub 14 of the Central 

Clvi]. Sorvlc 	(Cl 	lf1catjon, Control & A)poaj) 
Ul0s- 

lVóS Is being hold wjain8t S.M. Farooq, JDC. 

AF.hJ) 1111:11L/vIs ti)o 
UlIdO xmiuliodConoidor that a Prootitj,jg 0fflcor should be 0 PPOitIt0d to Iroso,t on bohrj 

of tho Undc.r.sIgnOd thu csO in tut,port of tho articlos of Chargo; 

fhO, 1ltI:FU:iOIU 	the tInde.sjg,od in oxoxciso of 
tim poviorg conferred by Gub-.Ej.0 () (c) of flulo 14 of 
the said flubo, heroby appoltas iThxi 1.kI. Ii. flcIiid, 
onIor &knlnlstratjvo Officot nu the Pro3ontIng Officor. 

I 

( H. R. 11Mnryy ) 
Station Diroctor 

Copy to h- 

1)-TFio, Prosonting Officer-. MJ, if, flochid, SilO., 1)13K, TUHA _-2) The "ccusou Offlcor_ So 11. Farooq, IJIE.,t 1)9K, IDHA 
3) The lIuiry Offjr.. hri ILS. Ctwa1, 	1)9K, 1UH\ 

St3tioZ\Diroq1toc) 
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//,YEXL4 RE-.LL 

/7 

1.i; i,t'i! 'iiWeih;iIl ,thi• 2.2.7. 	

r '. 	f 
';ii:' 	or 	Hir 	i 	 ' 	'i:r'NlFAi 	(IHI) 

(ly•• i •   
H. 1 P. 

FI'ic 	 v,:i riq 	iix;;/v 	oF 	1n' d:i:hn,i I<u,iur'; :i.n i;hi 
'orHi E;sL ilc.qi 

 
on sir' iicrr'1y t:rnnJ 'i:rnd in thc' 	:iinc' 	:n1nc.i.Ly 

tul !t)SLd  tn tti'' K?,1(lE)s 	sliciwn 	c;.':i:i.ri';l. 	;h with 1i;1rl,c.cji,:1' 

& 	J? 	if!nI?.I (fl 	 'rr"mr., i('1 f,!'(J 	, 

I.. 	hri 	t-Jok 	I1.i.;i; ,I . I' 	; 	1)1)1<, 	tutu 	ii;' 	I'lF)V...i .t Cl1.)F 	lJ1it1!'i. 

I.: 1irtL of Pt 

I 
2hr.i. L1Lini 	,ti'x; 	 HiMi 	 ItPr:(M!) ,Il),;'\';'I, - 1 - 1 

r i. 	At i'i', 
!'...ui:Iuyi,tli'X 	11.tii.';1''i'i',t, 

1'. P . IPy. 	I!x 	 I H 'I' , A' i' iii. 	Ii 	1)11K 	'I eh;u r 	r H II.  
of 

• 	'-;sri. 	S .M.irot;,tII , : 	HI I: ,'ruii -1  

Lraii' f:rrc1. 

Shr:t Ahnit !;u,ul It.-u:i.hyn 	 . 
,1)1) 	[1I)V,'ft.irn 	TicJ;ui.I"is'I. 	 . 

t':i;iiiiti_ • 	 lir.1 	'',.i.Firoo.j,1J[X.;. . 

SIn::i 	Al ok 	1 1,.1 ';w,tc , 	I l!)r: Wi 1 I 	t; 	h' 	' ni I 'I I ( , J 	1:1' 	FA/T.)A •tl 1(1 

i 	I ii tiC; 	I, Iwo 	. I ,z Ii I ': i.i.'it 	I or Ii. ' 	P ot 	1 htrj 'I 	m lii, 	own ,ro 'i 

'1'1u' 	':,ilc:itl it'l 	1''1 	It 	IlI;uy 	I''  
F 	t.....it1f 	i.i 	liii 	; 	!)I,r;'s 	(Ii I i(c: 

alp- 
Kir:'nihkr ) 2-/94 ST 

5r ,/\ilni.i. ,,'t.';ti:it:.J v'  
i''r l)y.  I)i..roctor G,, inr;J. (NEn) 

(upy For .InforniiI. i.oii P 1 -10 cosi:I:y ricI.irsi, It) 

1 . 	IIi' 	S1iI..i.ori 	III Jo:F.'ii' , 	Ii'jrd.i 	Ii.iii  
I;ij i/Funi 

TI 	ri:;, ll:(F'!ii 	!)c,rcI;ui:Iiuiu, (l:,:iI,1i 
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j.'r?... 	Ilc:iIT.rrlpi I 	iou 
!;t..l, toll'i 	 rtt';;.uin ''iniu 1tt sillil 

 

, 	 I'Ir,f;'._ 	k) 1 JI UlH 1  
.J)1ro1:0y t ?I11.t:11.(t Ii) 	 14 ((i)/VIi IIr. 22e 

I 	III tr?If 	I 	1 	•'ih 1:!. 

p 

.ru 	3irItjnci 	yii-' 	k. 	cI 	CO2I 	knt ion 	;Ø 	tIl! 	'u) Thct 
to 	Jjii 	this 1t3 to b3-inj to your kind notice that 

() 	A I0n1.pJ.1rry Proco.Iinq 	fln imi(Yvr procons 	nqnlJITJI ,;I., 	hri 
'h 	Ii.t; 	1110 chriTkIn of 

.n'i.tt 	;::o:ro 	) ilnco 	/\prt.1. 19')1 p wid who, rosortod to — 

/\I'1 nii trnI:i.v ttflI):tOI)r:tOty,  by IOt kOOpinCJ xocordi upto-
(1vt: for 0h:1r11 nwircinn o f Prefoxtim i'ccount i, vir.n pnd.1 nq 

	

I''CiI!, c)f h1.t hr. -i;iI 	nin.1pi'..1. itiou ol' t,t:i.fçjo 	vticlincj 
fI1:r:ct 	cc'I 	r!htiti:y $n 	 tIin 1n.ubordl- 

tr,r.i1; 	u;,trrrvintni o:fiiiIp 

I)!ur 	'f ts.Ii1v " 1ii! 	Jt.Pj Jiclifli flr (1'.tCO I 

	

It ;f) rr E7 I mi I ! x 	I I)roLv5.1 i,'t 110 wifo of on  
of 	'1i11 	hciin 	 nt 	0 'fltI clEr:U.or ) 

I . J ° o., - r,  Ihu 	lir' 	rqkrrl to hr 3-.ovox' tim chat-go 
flF 	I:;lJ 1 Il)7•hlt(ç 

	

0 	) 	.11 	Iiic un ':'ri1 r'i; 	 Irl I)-,.I e.1 0 1ny in .t.1J.n.ri.1ifly 
''''r 1:Eit( 26I:I: /irLJ, tc :3rj Jvty, 'IIiro,jch 

f'!. ( .ft' 	) 	/V 	•- 	ih)P I1I1.('.' 113s'I()rl 0 	1.r1)I!J:Cir, 	"Uhflfl--. 

	

rt:1 t 	'n 	IJQ% 	 i1.Lo7rd by 
t 	)t: 	 I II (Ii 	 P, 'flI1f) , (iff ivnj loti 
hr 	1. 	 f,u:ntii it:I 	to 11jt:I1 Jth1y 9  
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TO,j; 

•" 	 I 
 ...:' • The Stntjo,i Director, 

DOOrdarshan Kendra, 
Ture ( Meghalay8) 

Sub, 	
1111 ITTEVSATEMEN'X' 

• ftef1' Your Mo No. 7 

..I 	 I• 

dt. 2..8...95, 

•Moet  
kind at 	resp.Ctful1y the Petitioner bes to drew your t, ntio11 to tile following for 

favour of your kind perusei.and 	 ' Rr.CeeB*Xy SCtlon there oft.. 

That PCtltjofler has been served with the notice quoated't • Under 
above reference to subnit hi writteti atateue on 

Thet Sir, the Petitioner in en lnnnt pstuon Who hta been tUee1y impljc,ed In the instant c,ees and the er€icl.., of chat -gee brougI, egeitist him ste totally tel5., baseless, mieic.dlng and concocted and there is no iota of truE 
	in it and e 

such the procdlng brought egeinat the Petitioner muatli • be dropped 'md the Petitioner must be discharge from the charges 
brought against the Petitioner. 
2. 	'- That th instant Proceijng broulend/or intieted egt inst th 	 cjh 

e Petitiotier is not meintejnb. either In tects or in • law and 	
such the instant proceeding must Ie dropped forthwith, 1.  

That the ifltnt 
proceeding seriously suffers frcxn 

aervice legal ir)fjrTnatjf.s and as such it must be dropped 
end 	.1 in the fitne of th esee the present petitioner must be re- • leeeed frn the chrea holding that the Petitioner is an inno-cent person end ho,, not ctxnmjtted any Oct of  misconduct or mis.. beheivour in support of which the instant inqpiry is proposed to beheld. 

• 	4. 	That Sir, it in most untptwne to ebete that the 
• allegations of dieobyittg of office ordets during the period 
• ?ç)ri]J95 to June/95 has been brought against the Petitioner 

•
which is not at all cotrect and • true. That Sir in no point of  time the n1limiix Petitioner ever viol,t&j and/or disobeyed any 
office order and it was •lwyj his uthiot sincere duty •nd res-pOfleibtlity of the Petitioner to maintain and obey the offIcer orders. 

Sir it should not be out of content to be mention<I 	• here that it is for the first time in the eer-vlc, crrjer of 	• 
the Petitioner since inception of his servic, in the year 1906 
that too more particularly since his joining here at TUnA. The 	• 

• chaje-of dIoobeyig office order has been brought. 

Sir, it is correct that all on a sudden Iw&s directed 
:. by the office order to hendover the charge of store' keeper to • Shri V.S. Johnson , UDC, 

That in nccordance with the Office order as required 	' 
the Petitioner informed the Station Enginerr DDK, TUflA, as 
regatda the extntion of time to make the works ccmnplete and 
to handover the sjiln 

CouLd.. 2 

ci 

N 



I 2 ,• 

Sir it may be 	frc the, off 1c 	ti 

h 	
recore tti of th heavy 	

of Store Rork 	h1ch IS not at all poibje for te Store eepex- only to maintain and manage all tin, record,, doctjne1, n1 
He latera and becauee of the 

works praurf, on the Petitlotier In tha month of Jnhluary'95 0 
proj and requt, wfln made by tile Aae1terit Eflginer 	

to your kindacif to Poet a C II to h1p and reiease cane burc]en frcn the Store Keeper, but unfortu 
no emPloyee was deputed / poatd to h1p and/or to releneetiy  

the bruden-of the Petitioner and na a renuit t 	Petitioner had to davot hlmaelf during autidrya and 	
h 

 hoiIdfy In the ectre time 
and hours for the ciip1j0n of the worka while diachnrgjng 

his Official dUtj5. 

Sir it should further be mentioned here fimiediately after the Prayer for extention of handing over of the charge WU, I in progreas and the total handing over of the charge was poseible only when all the official requirements were duly observed and 
flccordingly the Petitioner had to wait for the 100% Phylc*l 
Verificotlon of the Engineering fitorea 

by the 1aaistent £ngIneer end t)Irenhjter by. the Station Ellgineer.  

flr It ohonici be mentfotie.ti hf-re that during the caue 
of Pilyrilcal vrIf ic:titjoi,n nI.eo thetp are nerverel tranaect1or 	' 
and othr.r tho1ir1atiy1ng thel.ten1 r)9ineeri and Station I:ngIn 	the etItjonr han to maintain the Occount, of fresh 
rurchna and Insuer, of material and as a resuLt the time 'was taken 
and the most Pertinent to mention here is thnt evenafter the  
100% Physical verification by the Assistant Engineers and Station 
Engineer the new encnibent for th Tnglneering store Shri use 3!z V.5, Johnson intended to take the accounts of each and every iteu of the stores and being the out going store keeper it was 
also the duty of th Petitioner to satisfy the it X new enctia 
bent with the stocks regimters etc of the Engineering store and 
'which took moxljiu.ai'i time and Ultimately on 3-7...95 the handing 
over and taking over of the Engineer a tore was ccxnple ted •  

Sir no for so long the Petitioner was in the capacity 
of Store Jeeper of the Enginecing Stocu of D0I< TUItA inpite of 
requests by the Assistant Engineer i/c store to provide one 
CG-II but unfortunately tiii the date your Petitioner was d1-charging the dutlem of Store Veeprr no 	—ij was deputed and 
nurpr&.thgiy immediately on tnkjng ovrr. of the charge of Store 
keeper by Shri V.S. Johnson one c(;-lI has been provided the assist tin, Store Keeper. 

Sir this frct it self in an evident to nhow that the 
Petitioner huci been discharging the du,tI of one CU -II alld 
one helper in addition to the works of Store keeper since •. 
date of posting at bDK,TUPA, 

tinder tile aforesaid facts 'and circurnvtlincem the 
I'etitionar renpectiully rtates that the article of charge of 
disobeying of office order brought against the Petitioner is not 
at all maintainable and hence it Is preyed that the said charge 
be dropped. 

That the molt ncrdjd part of the Petitioner is that 
tht. c)rge of "indu lg'd In qt can itt rqu Inrity nod ncjl ignece In 
the dlschrrçje of official duti5 with a dishonest motive" has 
been brought. 

Con txI, • .3.. 

1 
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. 	
• 	 Thot the Petitioner etoutly denien the charge as the 

Is beec1t'ça and foltje. The Petitioner never.indu1ged him-. y 
ocif In any irregularity cnd.ngljgence in diecherging officiaJ 

	

I 	
duties for.lez,a the qucetlon of with •diehoneetmotj. 	JW 

Sir, if the Petitioner would not have kept the 
rg1neering Store records vi (Store Reclved I3ook, Store ineue 
flook, Stere ledçp-rt,, Dtctjve, store ledgere etc ) it is eur- 

	

• 	prialncj 1 jr., pt1yment-, for the blfle, nginet the Purchnzie a 	• cit leet-inc) r'rt- lcl- could be mcii, by th- [10K TURn. It •hOuld t)4 InCtitiOfleil here that in CoMew of none 	rfnrmlng of the official' works i.e,, the, dutlee 0' the Stote Keeper by the Petitioner surely nil the biil ,,sfor purchaee of Engineering artic1eecoujd 

	

• 	have been pending till date the recorde 466 the office in a 
pointer is show that the Store Xeeper had to mointito and rccordq even the entries of coluan No 1  6 of sRj3 though the eatne was the,r 
exclusive duty of tile Accoufltant but because of keeping the 
records and registers in order the Petitioner had to maintain " 
the coluan No. 6 of SRO till pointed out by the Ane intent 
Engineer i/c Store • Sir as regorde Register of thptien the • 	
Petitioner was not awa&' nor ever your kindseif have quided 	•: 
him or advised him to maintain such Register non the Petitioner • 	
ijhy taking over the charge of Stote Keeper of DD?(,TUR.A was en- 

• 	xUat with any such Rigieter of empty. 

Sir, it in to be mentjouec here thnt the all the re-cords ntud registers of the Englneet - lncj Store were produced and 
placed for inspection and verification by the Accountirnt an 
nd when COIICd for by the Accountant anti it in not correct 

• 	 that the Petitioner did not eubait the records to the Accountant 
frait time to time 1  

Sir under the aforesicl factn and circunto,ic 	th charge of  Mindulge] In gross irregularity and negligence in the 
dlsc1,are of official duties with e iiie,hopest motive cannot 
atnud at nil and thnt too while handing over the charge of 
Stote keeper neittier any record wns found Iticnplete are any 
engineering item was found short in the Store 1  

That the article of charge broug?dtxt against the 
Pctitjoner that he Wbre ,ch e d the secutity measures of tI?e 
vital central GoverTment institution and thun implicate\the 
watch and wart) offic11s on duty on that doys In thr.concocted 
case" in totally beseless, false and misleading. The Petitioner 
has never concocted any ahxhuct ion case ci ci icjd or otherwine 
and as ouch the allegatione brought oginet the Petitioner as 
regards the "attempt wan ill conceived and Pre-planned with the 
intention of tarnishing the image of the head of Offic-Ctzn.. 
Controlling Officer and othersw cannot and does not arise at all 1  

Sir, it should be mention4'11i here that on 23-4-95 
which was Sunday and as per your kind order to handovr the 
charge of Store keeper when the Petitioner was working In the 

• Store in presence of Shri S.K. Sinha .JE i/c Store and Shri 

	

• 	Ajay Majhi E.A at about 6.00 pm at the children of the Petitioner 
appeared In the office of the Petitioner end reported to him 
about the Phyiicnl antiuit to them by tile children of Shri V.5 
Johnson not]- in order to ovoid iny further quarrel the retitioner 
iietined his children In the otfice with an intention to take 
then aongwith him sot that no more assult is caused to them 1  

Contd 11 . 4,,. 
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Surprltwjgjy nt about 
7,00the Hre V.s JohnsotY 

th 
appeE)red in the offj' th 	 of theatore wi 	a 'tick and e 	

in all iii nErnes and uae.d obnoxe 	 ianuagel. to words Petitioner his fnily memtrs tJ
1re,ned him %llthdire, 

' 

con 	
and bring')j rl i-J 

the PCtjtjoner to leniv, the oific(, and the, Petl€ior will talk with. 
Hr, V.S. 3otrnson torf.1301ve 

the qunrre,je, ht at tIit time, 11rn V.3 0  dhononi took vow to teach the PcllUot, 	a leenon and decinted it PUblicl. md left.t)e, offlcr premj, • 
DUC to this unfor tunate )[prg and lncld,.nt In the offjc prniee, the VeU4 tioner aa so fr1ghte, 	that at about 0.00 Vai 

the I'etjtjope alongwith his Children left for hcxne with 
811rj 8 • jç, 8inha.aj Shrj Ajay llaJhj. 	. ••,• 	 ..,. 	. 	 •• . 	. 

That Siron the next day at about 7,o 
rxri when the ......, Petitioner was rneklng contact as regarJe, delivei

-y of fire fighting 	
OVer Phone frc*n Mg's- residence, at thot time 

hi Wife in a Very scared ajid frjghtend state appear and repor ted to the Petitioner thnt Hr,, V.S. John0n is after her life .....-I and Jinniedlately the petitioner advised her to report to your 
kindseif anj djcjnot felt it peruonnily toppea 
kindse.lf a 	 r before your 

s the, uiae in aquarrel totalLy out.iide, the perview of 
the Officji duty and your kindne,lf may not entertain the ene 
as because, the quarrel is of rxi,k purely private in nature end as such nlvJ,j hi wife to report the mntbr to your 

kindeelt. to resobve 
the dispute as a fwnily weiwioher. 

Thereafter the Petitioner went into the office, and for .i the mcnlent apprehending danger to his life und his mnber of • 
fnIIy because of. constent threats and attempts to assult dcci-
dd to bring the matter to the notice of your kindseif and accor 
dingly the Petitioner over telephone reported the' Incident and 
threat's of Hra. Johnaon 'a to him an to his tnewber of foily 
and the,r,fe,r, after closing the Store du to tension and help... 
lessnes th Petitioner went and reported to Hr. N. 3ahidhnran 
hte,d Cle,tk, regarding • the, incidents but he exprese(1 hin help 
lezjnnenn thereafter the Petitiotier left the, quarter OR Shri. 
Sashidharmn and proceeded towards tile atJjccent Ten Stall. 

LThile proceeJing-wan tea..stnll at about 1 • 40 pen nudddnly p from  the back side three unknown young persons called 
him to stop being frightened the Petitioner apprehended that 
those person tni.cbl,t be the men of t1rn V.S.Johnson and calling 
him to cwe, I ' lly"Ic"I harm to the, Vet ttjo,ier having no other 
alteritative, run1d straight toworde, Turo Towti and the,n the 
cIiars Siso followed bini thereafter being panic striken hsving 
no. btlimr altornnttve, took dhelter in the, 'rurn Civil hIonItal 
ecenpound which was only Public place found and felt secured and 
then the chasers did nbentered into the Hospital ccxnpound but 
remain out side till dead at night and in the Civil Hospital 
al.ongwith the other public attenders the I'etitioner passed that 
panie stricken and most violent and dangerous $/)1/ night in hie 
life for the first tune. 

The Petitioner fron their made calls to Ass for hi8 
rescuse and security but tile case of phones a regards abduction 
of! the Petitioner and refuqe at a friends 	Z/j1J place ore 
totally £ -ilse and hsselessU and the petitioner stouly denies the 
tie mode any such telephones as regnrds_r==nbduction to ?SE or 
to director. 

	

Unfortunately for the reasons bent known to the 	no 
body went to rescue the Petitioner from Tura Civil Ilospitnl at 
that night ind as a result the Petitioner had to d4.y and passed 
)iis night in the Tura Civil Hospital. 

Cantd. • 5 • • S 
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. 	 That Sir, the 
tim article of ciinrgs 
the jex Petjtjotu-r gave 

. 	264..95 befor, you oni 

" State,jnantn contentpinted and bnnfx ç5 with 
tire not the ntntr,tnents of the i'etltioner, 
the nanle ettm 	both on 254...95 and 

y ns  desired by your klnc1etf.  

It should be mentioned here that the Petitioner reported. 
the entire matter to your kindslf verbally as desired by you sand 
on the followlnq day it was ac;ins desir,d by your to give the 
statement in wri tting and wcordJngly tim Petitioner gave In written the, wiI:)le I nctg of quarrels, threatening by Itre. V.8. 
Johnson atId chasing by unknown persons and ,assing of Tllghe at -. 
Tura Civil 1io5pitl and telephones for rescue and security and 
in tim itsie dtai1ed Statenie,it the Petitioner put his slgnstre •: 
also and tiier*after the said statement was eiged by your kind.. 
self and retain the niiie with your kindelf. It shotjt best be 
out of the Context to be mentiould here that while giving th e  statements so for in oral as well as in writting neither ASE, 
tieid Clerk nor Accountant waspresent. 

That Sir, the, PeUtioner beg ar4agye on the 26-4-95 
it3elf to your ensuring t.iot he will control iin wife and child-. 
rn not to make any quarrels with any body in the coloney and 
nhalt innititain peace and nhnli furih-r cott!ssed not give any 
f'(Dpe to ally body to hcjtn In the, offic- premises and to dIstruj. .: the, offjcjl works and becnus 	of disturbing the official works by Hrs V.S, Johnson as regards quarrels between two 

fm"llies the 
matter cene inside the office and regarding that effect and more 
particularly for 

distrubing your kiridseif as regards family 
quarrels and sending of the wife of tim Petitioner to your kind 
self and for all tilt-se activjtje, the Petitioner eniired that 
there will be no such type of quarrels and coiipl'in octivitli, 
in fUtut , and on that appoiogy and assurance you ajvjsr.d me to 
be frieddly with everybody of tile coloney and not to involve in 
any quarrcls and further directed the Petitioner not to disturb 
your kindseif in all these type of quarrels in the coloney. 

That the Stateineriti enciosd with the article of charges 
zr not tiw state,nents cf the ietItiçnie,r and they are concocted 
and nianziqrd and crested with vyne vested nterest Just to cause 
rtiçf.il lois ti the Petitloiiat, And the most painful part is tiiot the St. to:ietit of the, Petitioner given to your icjnl.ise1f in 

not sutpLi.ecJ t: th.- i'titfo,,e,r and ,'or enclo,d with the charges 
ticJ frcn the statements supplied to the petitioner it may be 

se,e,n that th nlieçjed ntate'tne,nt of 25-4-95 ContaIns the Rignaturas 
of the nlJ.eq'd iIti,esse,s and thi't of your kfudelf jzxx as on 
26-4-95. iow tim question arises as to it the petitioner has 
given any statement on 25-4-95 how the, signatures contain there 
in are of 26--95 it should have been on 25-4-95 itself and who 
Is the writer d(th. eitat-rnent nothing is mentioned there in 
And the, statement given to your kindsel on 26-4-95 in writting 
irt which ccriipriseti the signature of' the Petitioner and that of 
your kindsr,lf is not enolosed and a totally created stotement 
has be,en annexed to substattjate, a baseless charge aglnst the 
Iotitioner. 

Sir umhr thin aforesaid factr,4 and circumstances it is 
hl")hly ptnVed tht the charges of reached the security measureS 
of the vital central Gv-tninent InstItution W1 thus implicated 
tim watci4 amid t';urd of. tic lals on duty cii that days in the con-
rct'i1 nlxluctj.on c;":' ;q;ilmiq€ the peti tinner is totally [ales 
U;isc.icss ;,nd the said cii;rge must be droppedi 

Contd..6 
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That 3jr, it should be nientjond hcre thnt the petitionet r when received the)1 rninnoratidurn to. ri'ply Ii, accordinly gave 

his explanation conlendinçj his statement given to your kthdeelf 

• 	on 26...d5 and he did not honestly felt It necessary to explain . 

the entire contntn of the mrnosandxn as those were not at all 

Correct. 	: 

That Jir, during th' setvicc tenure of last about 9 yearn j 
• 	in service the Petitioner has not even given any warnings from 

any superior officer nd thin in for the first time all the false 

and baseless chnrges have been brought with an intention to 

• 	cause wrongful loss and undue harrmss.ntent the petitioner. 

The petitioner respectfully States that he in totally 

innocent and charges brought aginat the petItioner are false 

baseless concocted and fabricated and there is no iota of truth 

In It anthc petitioner wants to be heard in person and as 

such the proceeding initiated against the petitioner for.k 

holding innuiry,  may be droppiri and the petitioner be di5chorgeS 

from all tue chargs brought against him and for whlchA/ act 

of your kindseif the petitioner an in duty bbund shall al'oy s 

pr ry . 

our& 	f0ithEully. 

DFttCd t 14.U-9S 	 ( S.H. Forooq ) 

tJDC. DD 	TURJ. 
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AT JON DI11ECTOF1 

so-1/9s_S 

25th /\' ig ' ist ' 95. 

Dear Shri teddy, 

unclosed please find a copy of tiio siatornont submitted 
by Shri S. M. Farooq, UDC in defence to the 1)opartinontal Inquiry 

being held ajainct him. 

You are roqtioted to go through paragraphs 19, 2 0  26 0  

27, 28 and 30, in which Shri Farooq, denies to have made any 

statement on his 'abduction' and refutes that none wore present 

durinç his statcireriL. lie has further stated that, apart from 

giving an SOS call frow hospItal, he has made no calls on 24th 

I\p.til, 199 night and 25th April, 1995 (morning). 

Kindly, give paraviisc comments and send the same by 

ikcistoied Poit to no by ri'ic, to 0(peditr? the case. 

Wt.th I.nd rnqurds 9  

To 
Shri P • U-Ila J,addy, 
ii • Ik. ó—.-3'i 7/12/ r 12 
l)iaraIcapuri Colony, 
Punjagut La, 
Hydorahad • 500132, 
indI'ixa Pradosh. 

Yours IsIncerelyp 

A.  Th 

( i. roHAFrY ) 

sr$ rULW:, 
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liEd IALAyi\ 

No. 7(2)/95-:3/i 	 bti : Turn, tli 11th Sept. 1 95 

0 

This refers to earlier memos of even number 

dtd, 31-8-1995,Shrj S. ii. Farooq, U!)c'i3 hereby 

sumnoned to be present himself lon: with his defence 
'ssistant ShrJ. D.C. DLttzedi, Sr. 	Asstt. on 

1 5 -9-1995 :It 2,00 P1. In tlir Office rorn or Sttjon 
Eiijtip er, IY ;l , 

!CTi,\L ) 
Inquiry Officer 

S. 'I. rLOOJ, 

UDC, D1Z, TU:A 

copy to inquiry file. 

U 
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17/(JTI 

P'ur.fl 	
... 

• 000rdarshanKendra, 	

:. 

• Sub 	Oepartmputal Ehqutr. 

Ref t Your IJ.O 1E'Ltt NO.L)_L/95.Jf32 cit 5th_U-i yb 

• 	 Sjr, 

• As desired, I am here with oEerjnj lay couuiients to 

paragraphs 19, 25, 26, 	28 and 31\ o statinit subtitted 
• by Sri i.m. Farooq in dcfence to the Uepartmental enquiry 

initiated against him. 

i1JL L1. 

Sri i.1i. 1dE00] St ;itcd that he did not ;find wdtCII and 
ward stac- 1 at the gate ;.,hjle lie w:lS going out on 24_4_9, 

in the evcniiiq. 

Par jh_ 2 

Jrj Farooq in fc,rmed me over i'lion e at abjut 22 • 30 hr s on 

2 4_4..95 , that some tjn-knoi persons chased hiuij and that 

• 

	

	he is stayiti:j in a friends house arid requested to convey 

his family that he is safe and not to worry ifai1s to 

return home in the flight. This was conveyed to iriarooq's 

fiiiiy at Uuarter comp1e and J.U. was also informed over 

phone. 

Again a1ter ah,ut 23.00 hrs there was another: phone eel I 

from Sri 'arooq. He repeated seine thing and requested not 

to in ro,:iti Police. 

• 	On 2_4_5 at aty)ut (36. 30 hru Sri Parooq iii!orined inc over 

1)h1on tlmt. lie was taken by some un-known 	sons and kep tn 

p1aceno..i he li;:is bcen released by his copters and will 

• 	r el- urn b(k is soon as bus service resumes. • The phoflC eel 

• 	macic the prvi(u3 clay were as per the instructions of his 

• 	abductori. 	 • 	 •, 

 

ri l,'atoot r(]u(:;trl not jnLorml tolice and also did not :ive 

thur lo. atiomi 	l: Lj:; St ay, h'iice hit' .uetion of rscue ci titer 

by III(' 	t 	.1. l. 	,f 	llfl1 	ti:1. 't, 	II'1 hurt 	Ii' 	 Lot 1 t 

1) 	• 	 . - 

.irJ'.'C huu 	it ti:Ir 1)l 	•;II:('; 0111.1 	tr-'-iJ sL- atiiie t 	.Jctc not 

1 ii'ti, 	iii. 	 ii 	.'I lJ 	ii:tii L 	t.j 	u'_ t. (.L 



•(1t 1 	 • • • * • 

J.he I:io vcc::;J)fl:; of: S t.Leiii''uL- 	by 3d Fto'i nii  

26 th Jpi:i.l 	;:' 	tut'.I'' J.11 	 I).r 	Loi 	Ii 	iF.rt in 

pr('!(flcr' rjC-

and

•i;t(.Lon i)'ic'cf;ot, i,' , : r]' -  , L.'.C. 

IIt; 	c 	j.jfç 

6) Prjj_Q 

	

'jHLr the dIt(. e oC h.r:j e and unexed 	ft emci ; 

we.rc, not cricIo.'3e'3, thee -orc I ht-rr no coirvnt 3 to 

o$:fCt. 

F 
2 

't()urn 	j.crr1')', 

t'l C C: IIy(J e12 I 
	 (J(7f  

IJdte : 
	 ( . UJA it 

dtal- jun L.flJLnLr 



fr t;I. 2 
( 	 !T)oordar.clmn 4\.Indrci: 2irn 	 ' 	I 

Dated Tura, the 15th Sept'ç! 

To 
• The Station Director 
Doordar'nhan Kendra 

I .  

: 	Sub : - 'Intrruption in Iniiry 

• 	 Sir, 
• 	 (. 	

/ 	I wan assigned to }to].cl inquiry on th chares 
ffn'ned ugninnt Shrt S.fl.1'nrooq, UDC, V.tde your memo No. 

dated 2nd AuguEit'950 

Accordingly, I summoned r  Shri S.M.Fsrooq,UDC to bs 
heard in person with his defence assistant Shri D.C.Divodi, SEA 
on!15.9095:at.20;OO;H4. 

Shri D.C.Divedi,SEA, i.iisited that the case will be 
represented by him, on behalf of Shri S.M.Farooq,though it was 
impressed upon him that; the inquiry is based on charges framed 

• 	- 	and quntion directly pertain to the official charged uporn 
Shri Divedi kept on quoting CCS (Rules) that ho will present 
the caseo 

The presenting Officer, pnruaded the defence 
assistant, that his points are not relevant. This spoilt, 45 miii. 
without any proceeding0 

When, the defence assistant was prevailed upon 
5bout his role; Shri Farooq, UDC, raised ob:Joctioii on the Audio 
recording of procecuings, and started questioning the presenting 
officer that wh this was not informed to him that there will 
be audio recording; and demanded justification under ruled. 

• 	 The presenting officer clarified that there is no 
such provisions under CCS (Rules) to restrict the Inquiry officer; 

• 	 for the mode of recording statements/QUeStiOflMSWerS. 
Then Shri FarOOq, did not respond to any questioriso 

After one hour of such inrelevant srgwnents, I 

• 	felt that the accused official is hostile to Inquiry and defiant 
to orders. The defence aøsistant, engagombttt by him appears to be 
argumentative without any regard to sanctity of inquiry, 

• 	primarily on basic questions. 

t) :r feel that the  fl'esent.tng Officer should sehedul 
the presentation of the case in appropriated manners as he is a 
Senior Administrative Officer, knowing all dispute rules. 

• 	 5) I ftu'ther inzit that the entire proceeding 
should be recorded iii "Audio Recording Device" beonuse, 

• 	 (a) 

 

No ;tenofrnphoI' is avnt]ahl" to record the 
proeeedins in Inglish, IltnrJi_, as chargeS are in English and 

• 	\CUSPd off:L(dIi 1',. his (leletice aSSistSnL are HincU. speaking and 
1:rosrr1tirig office) is not capable -to record any statement in Ilindi. 

• 	 (b) Everythini can be transcribed, played back for 
coiii'iriaiation for sil. COfl!c?1'flet1. 

• 	 • 

___ 	 - 	 .---••-.-.---- 	 •.•- 	 --•- 	 • 	 •- 	 --..•-- 	 . 	 _ f- 	I 	- 



/ 

	

I 	

, 	• 	

- 	

I 

C) 1'! 	irrd o:f'j.:ja1 hr,: denjd clirCe.j on s.1c1i ; La Lciiirzt L i.Lvr.,i in J)ron( i; 	or 	I'c:;poiiI hi ' • 	iikc' A3 E & 	flhijj1 	i.flrr Icad , Ilcim] (j.ei1c (.< AcrountaniL Thus 

	

MalljnJ.ng 	their official inteFrity and flccuiing the head oX' OCTice 0  

T}Lmjflr You & requesting for instructjohs 

iours(iaithvully, 

Ns 
• 	

0  ( fl • S. Kotya1 ) 
Assistant Station Diri6tor 0 , 

• 	 . 	

• 	 H 	 H 

JO 
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•I 	
•.. 

•F.•• . . 

T 
( 1.10, d : 4i'w', tiIcl 1 ,U1 •3t. 

Oil l)].1'(?CtOl1, 

.Ji 	1 	: 	l' 	•., 	'.1111 	l' 	11, 4 	i' 	''1.1 

	

by ilt':'; yo: iP k.i_ii(I :lt'l:l'iIL i.on 	lli:it'. :.zi 	'o1i :) 

a L L IIU ti.int, of 	, no 	I c:iie jsiiI 	the si.d t.,ince vide 

Office 11 eino IN . ' (; )/-/ G5J (ltd 'ii - ')-1 9. 	Our nciuiry 

o;::I:ir 	I it, 	it:.'''I. 	Jiii.i.b t; Litod., 	Yii d Lii "/r)Ong aiid • 

	

yo'..i.r 	•;I;i I:ia'ni is 

a ir'ady 	tt)Ch'I 'i.i.t i Ci J 	h 	 rid I'e aCet 'ricri by tii a 	YOU are 

simply mi. ,u.i:Jirt": We O.Cf ice". 

AL Lhis ji iic i;ut'" i41r dcL'ellcr. :t:.jj:L'a mit lijiCid 

ObJI.!CttUfl to li:ir 'IoJ"15 flt'141 requesbA him I1OL Lti i.u.;n:;mjCli 

t.11llil 1, Ii IC ily 	.' ii '. Irn 

• 	 T1i,~ ii lie told , that my clef cncc aSti3 La rt had no 

ri.tht to COrle in this matter and he told ht;i to be nuit 

• 	 and hi' W1 S tIC') t :i,TI.:. to liSten r1ijjth.iiI 	a('tIi5t tho falsc 

• 	 . 	 L'.tem&ii; 	'iIiiel, 	'Ll:ach:I '.iil;li ch'it'y. 	hi.'oL. 

• 	 . 	

. 	 •\ftl i::'.m':u.' 	Enr,tiirr Oi'l:i.c't' :l.cL:L the o1co 

', 	•''\ 	 1 i: 	iii 	(. , 	Ii' 	.: 	 ic(: 	o:i_ri' 	1i 	1 I : 	ii 	tti 	Lii Iii': 	1)'CiUflC 

\ 	(The c'ti"t 	I.j:om mItt: : ;:ii1I:I; inc :ire eolTiCL. 	:;.itu, this 

•' 	ol)1)o;.eou' ' : d5 h(. 	j.J. L the 	).l..tC. 	.1Iit..'Ii liI' (C1(flCC: 
• 	

. 

lJ'\\ :,..........................,•................... 	 .4 . 	 , 

	

.isL.int. Li i.. d Lo L.miI 	i_n him ht_. 	iflI)i_(?I.I 511(1 diii not 

• 	(P ct') 	listen 'n; thin and he left for lii:. Oti.f.ce I1.'91hC!1'. 

• 	 .. 	 - .C\ 

.vi;, 	
11ii.:. -1 5 lot' : 	uP I; i.n 	iii! Oflhl 1 Liail t tid I1CC5.1 ry 

	

')' 	

acti.oii 'j.earje0 

I 	i:' 	111.1  iT, 
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flrdr,can Kri Thr 
pn4rr tTo 	t 4J' / 	• :7 

A 
To, 	 /flV-?EA 	,J/1J 
The Station Director, 
Drdarshan t.endra, 
Li- 794 001 

Sub z Prayer t1v withdraw from the Post of 
Defence Pfsirtant of Shri S0M. Farooq, 
U.D.C, DDK, Tura under protest. 

Ref I Ingniry of Mr 0  S 0 M 0  Faroeg, iT.D 0 C, 

Sir, 

Most painfully I have the honour to inform you 
that as per the willingness given to learned Inquiry 

Officer to appear and act as defence assistant of 

Mr. S0M, Faooq on last 15-9-95 at 200 PM. as directed 

by Shrl R.S. Kotwal, Inquiry Officer, I along with 

delinquent sorvont appeared before the Inquiry Officer 0  

That just after my entry Sir, Inquiry Officer 
and Presenting Officer raised objection that I shall zu 
be allowpd to say/plead for the delinquent servont and 
I am to sit and observe the case only and whatever is 

to be replied the same must be submitted by the delinquent 

only and I was not allowed to say any thing by both the 

Inquiry Officer as well as by the Presenting Officer ard 

they were constently raising objections as tim to I have 
no right to say/submitt/pleaci for the delinquent and 

the delinquent is 'Guilty'0 

I tried my boat to convince the Inquiry Officer 

as well as Presenting Officer that the Discipliniary 

Authority first produce the oVildencos, rocrds, witnesses 

for examination and cross examination arid I have all the 

right to plead and cross examine as per Law and only for 

that and to assist the Inquiry I have been allowed to 

Defend the Delinquent servent and under the Law I Cannot 

he restrained 0  

Sir, most unfortunately the Loarlied  Inquiry 

OfFIce r used all obnoxious and unparliamentary Languages 

both to the de1J.nqient servant as, well as to me and no 

fatJ.t 0 r inino I hnvo boon utmecnsnr1.1y incultect by the 

.Enqui ::y OffIcer a; wolJ. 	by the Pro ontinq 

Off i. c' r and t;hieroaftor both of thom -ift the place of 

Inquiry and did not turn-Sup till 445 PM. and there 



-2 	2 	•'' 	-..-..n 

.,id tilOro aftOi: .1 n).ongwith the d91inqwnt loft the 
place of Inqu:ry.. 

It should not be out of thu cuntoxt to be 
mu n I .o fled huro I h;t the d' llnq n'n I ?i Lh fnlc od hnnd 

requested both Inquiry Officer as wol.J. a to th 

Presenting Officer to conduct the Inquiry and further 

to allow me to plead for him but they did fiotpay any 

heed to his carolos rathor they condemned him by 

saying that he is guilty and must not speat. 

Sir, under the aforsaid circumtances I fool 
that it is not possible on my part to protocthntho 

interest of the dolinquont servent as the 1nquiry 
Officer as will as the Presenting OffIcer have decided 
not to allow me to plead for the 0 delinquent. 

Sir, in the interest of tho justice I fool I 
can not do justice to the delinquent by protecting his 

intorcist as much 1 pray that the willingness to dofend 
Mr. S.M. Farooq given by me to the Inquiry Officor be 
doomed as withdrawn under protest as such I may be 

discharge from the post of defence assistant of the 

delinquent and for which act for your kindnest I shall 

remain oblie 0  

Thanking you, 

S 

Dated 2 18-.9.1995 

Yours,4ai1ti\fully, 

fl'Ok• 
(D.c.tiI\/P5 
Sr. Engg 0  I"sstt0 
P.ufunco A1stant 

1)9K, TURA 

C"py to 	.. 

I • 	The L)rI!ty 	.rector Gr'n'.ral (Ti.ti) , Poordar1ian, 
il.G. Uarnih I1'ad, G'inhati— 22 for information and 
nucossar'/ 	P 

2. ShrI SM4 Jooq,"UDC, IJDK, Tura. 

- ! 	Cflrl1 

( 



.I1 , It . 	_ 

OF ii t A' 
DUO WAJU3FI\fl' J:i!3I1A : TURA 

No. 7(2)/95-S (ShIF)/ 	 Datod the 28th.Scptember, 1995 

ORDER 

VHEflEAS Shri S. M. Farioq, UDC has been found guilty 

under Rule 14 of C,C.S (C.c.A.) Ru1e 1965 as charge sheet framed 

against him vide office 11emo of oven number dted 2-8-95, 

AND VJHEREAS it is considered that the conduct of said• 

Shri S.M, Farooq, UDC, which has led to the Departmental Inquiry, 

the g.rovity of the charge is such, as Lo warrant the imposition 

of major penalty; 

AND WHEREAS Shri S,M.Earooq, UDC was given an opportunity. of 

personal hearing and as per his written explanatiori;.but the inquiry 

got stalled by him and his defence assistant on 15-9-95 Both of them 

hurled accusations and filed representation against two responsible 

Senior Officers : appointed as Inquiry Officer and Presenting Officer 

AND VHJREAS the said Shr'i S.M. Farooq, has given a written 

reply on 14-8-95 which has been duly considered by the undersigned; 

NO' THERER)I1E, in exercise of the power conferred by 

Rule 19, sub-rule 5(i) clause (c) of the Central Civil Service 

(Classification, Control & Appeal) rules, 1965, the undorsigned 

hereby imposes the pnalty of ttReduction to a lower stage in the 

time scale" under rijIe ii (v) of CCS (CCA) Rules, 1965. 

• It is therefore, ordered that the pay of Shri S.M. Farooq, 

UDC, be reduced by 4 stages from k. 1320/-to es-. 1200/- in the 

time scale of pay of Rs. 1200_30_1560-EB-40-2040/ for a period of 

2 years w.e,f, 1-10-95. It is further directed that Shri SM Farooq 

will not earn increments of oay during the period of reduction 

and that on the expiry of this period, the reduction will not have 

the effect of postponing his futurc increments of pay 

( B. K. IUHANTY 

ShrI S.M. Farocq, 	 STATION DIf1ICTOR 

UDC. DDK Tura. 

Copy to - 
1) The Dy Director General (NE), 1)oordarshafl R.G. Baruah 

Road, Guwahati - 24, 

• 0. J3aruah Road, Guv'ahatl - 3. 
2.) The Pay 8. AccountS Officer, Doordarshan,1iJL Path, 

ServiCe Book of Shri S, M. Farooq. 

Personal file of Shri S. M. Farooq. 

Accounts Section ( 2 C3ios). 
STATION bI 

a) Confidential Section . 
	 RECTOR. ) 4,  

S 

r g 



0) 

COV[ RNMIjJr Ot IflDr.A 
S 	DOORDAlglMJ }( 1fDIA TTJRA 	

( NEGI 

ftti;I TWn tIi( 1 6th October' 1 995 

C) 11 0 1 	R 

Consequent. on his transfer' to Doordarshan Mainterthóe 
Centre,n;awar in the same oapacity vide Deputy Director; 
Cenerai(NER), Guwahst:j order No. DOG( NER)/DD/1 4(6)/95—SIII/207 
Dated. 22.7,95 Shri Sheikh t"Johammad FarooqUpper Division Clerl • 	of this Kencira is stands re1ived of his duties at this Kendra • 	from 3 1 -10--95(A,w.) with the instructjoii to report to the 

f 	Stntj01 r1jj1Ejj',Door(iariati Nainter,ijice Centre, Itanagr after • 	avaiJLng usual joining time as admissible, 

He houj.d ret;uii i  the Icien I;it Card and 4]ny other articles • to hiiii n rid enr.u.t'ed (:lJ?1I; no clues remain outstanding ngainst • 	him o f,r, this Ketidro is conceriitd 

( 	HORACHID 
Sr. Adrnjnjsj:ratjije Officer Shri. Sheildi No1ianIinui Lrobq 	 iorOationDti'ect Upper  

Doordarijati Kencira, 

ILI 

Mi 1  

ii 

Copy .  to:- 

1 

.1 

•1• 

'1 	Ilie. !)rt,I.,t.\r li].  Df • 	
Ii 	, t 	li i'u;iI 	Jn:id , U,.',triIir t;j-21. 

( As;am ) Lox' kind ir.L'ot'iti-itjor p:Lcase 
'.rh 	Stal; lo ti 	:,11rj nen F)r,nrcln r:;l ,i ri fi'• I rite ;j Jc 	Ce ntre, • 	:ttn 	n1'y791111 , (Ai'urricE i l lI.'c.tIi ) , Shri S. II. Farooq 
has ivai.Lcd '7 days C. be iL1(i lie has not availed any 
Pd-I during the cl.Lr'i'ent; calender :rear,IIis service book 
and LPC will be forwarded in due course. 
The Station Direc Lor, AIR, Guwahati for kind inIorrnation, 

It. The Pay end. Accoun(s O:CficeJ:'Dordars1aan,Guwaha . j j  

Accounts Section ( In duplicat(3)0 	 • S  
Service Boük/ Peisorial ':i.j e of Shri. S. 'h Farooq 

, UDC. 
• 5th tIot te r'y C] r'r'Ic , DI)I( Tucn 

U. :)iO1) J(eji', r:)r)K , 	 • 

9. CasI1ier,DDj(,'1j 	
\s\.2)-. 	 - - 	•- 

For' 5I;o1jji lJjrectrii- 

LY 

' 	 ')/. 	
•' 	

/ \ j. .\\ 
• 	• 	

I, 

•';: 

-55- 	 "- 

S 	 -.'-- 	____• 5' S ' 
' •• 	- 
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• 	 covnm.t"NT or IrT)IA • 	 0FXCF or TIIF tYY.flIflcron (t11 fl) 

	

• 	 DOOR mnsftn e fl. BNWji Roi 	CWt"7'!tATI4 81024 	mnOJ 
• 	No. fltXNrfl)/n!,/(uW/o no.77/96  

tlip . 17111 I)c, ' 9(;. 

	

- 	

• • 	 WmRANDUM 

With reference tohig ApP m al c1nnd 30-10-95 •  

and eubiequent reminc3erg dar'd 12. 02. 6 and  

	

• 	 hri .M.Frooquo,upr Division Clrrk,DnMc,T€.nagar Is • 	
hereby inforrnpci that the contents of hic- appl has been • 	
ctirefull.y examin46.d by the undrg1qnpd alonqwith the 
rel,vónt re Cords from Doord,,rshn (endra,Turi rela€inq to 

	

• 	 the disciplinary proc ee 	nc3 his px'al does not mnri€ for any relief as appealed by him. 

hri .n4.arooque - 

Upper Division Clerk 	
( 	 k - 	

Itancir 	
Dy. DIRt 	Utn) 

I OtJ 

c 

	

-. 	
Copyto 

	

• 	 1. The Station Director s  rM)K,Tura for inormatjon, 
2. The Station rnqinevr,DDIjC rtnagar.with reference 

to his letter Zo. DDMC/ITA/21(5)/srjr/96_s/454 d€.18.4.96 

	

• 	 • 	 -: 	
• 	 3•The Director oenerl(shri .Na1an1)Atby name) 

- 	 floordarshan, Mandi flouse.Coprnicue Mrg, New 
Delhi for information. 

	

• 	 4. Shri s. M. rrooc,u.tinC(T1irou g)i 	flflP, Itanaqar 
( Arunachal Prac3esh 

). 

• 	 • 	
• 

fl?.fliR'r1'oR O'Jp'fl) 

I 

\1 	ç 
Zil  z Y  P ~ 
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